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W.P. (PIL)No.l9 of 2023
Between:

Pilli Surendra Babu, S/o.Nagaiah,

Aged about 41 years, Occz’Ex.Army,

AND

Union of Inda, rep by its

Secretary to government of India,

Rastrapati bhavan. New Delhi and others ...Respondents

COUNTER AFFIDAVIT FILED BY THE RESPONDENTS No.lO

I, Shashi Bhushan Kumar, S/o, Late Sri. Ayodhya Prasad, aged about 54

Years, Occ: Principal Secretary to Government, Water Resources Department,

Secretariat, Velagapudi, Amaravati, Guntur District, Andhra Pradesh, do hereby

sincerely and solemnly affirm and state on oath as follows:

I am the Respondent No.lO herein and as such well acquainted with the1.

facts of the case.

It is submitted that vide order, dated 27.09.2023 the Hon’ble Court was2.

pleased to direct the respondent herein to submit a detailed report in regards to

reflect whether any illegal excavation has occurred along Polav Canal from

ATTESTOR
tXeCUTIVE ENGINEER 
PiPRMC Divn. No.5 

VUAYAWAOA

Social Activist, R/o Kesarapalli Village,

Gannavaram Mandal, Krishna District, Andhra Pradesh,

HIGH COURT OF ANDHRA PRADESH AT AMARAVATI

• • ••• Petitioner

DEPONENT
Principal Secretary to Government..
, Water Resources Department

A.P. Secretariat,Amaravati,
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It is submitted that this respondent has already filed a counter affidavit and3.

the same is on record. The present additional report is filed in addition to the

counter affidavit that is already on record.

It is submitted that the part of excavation of the PIPRM Canal from4.

Km. 137.00 to Km. 174.00 in United Krishna District is divided as package 6 and

completed in the year, 2016. As per the Detailed Project report (DPR) prepared

by the irrigation department in the year, 2017-2018 it was evaluated that the

excavated spoil is around 2.18 crore cum for the whole package 6 and 1. The

spoil that was excavated was dumped on both side of the canal.

It is submitted that the process of issuing the permissions for lifting of the5.

permitted to be lifted during the period from 2009 to 2013 by private and

government agencies based on the tender process and SSR rates respectively. An

amount of 7,68,171 cum of spoil was lifted during the said and an amount of

Rs.4.77 crore amount was collected for the same.

It is respectfully submitted that, the government vide government memo6.

23398/M&MI-CA-II/2013, dated 03.12.2013 has issued guidelines for disposing

J

KM 137 to KM 176 and extent of illegal activity and removal of gravel, if any^ . 

be quantified.

7. The process of digging of the canal started in the year, 2004 and the same was

spoil started in the year 2009. A quantity of 14,12,500 cum of spoil was

ATTESTOR
ENGINEER 

PIPRMC Divn. Nol5 
VIJAYAWADA

Principal SecreSry to^overnment 
i. Water Resources Department 

■ A.P. Secretariat,Amaravati.

No.28365/m&MI-CA-II/2011, dated 01.06.2012 and Govt Memo No.
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framed permissions were granted for lifting an amount of 12,19,157 Cum of

. spoil. Whereas, only a quantity of 8,57,635 cum of spoil was lifted. The

department has received an amount of Rs.4.295 crores from the spoil that was

lifted. A copy of the calculation sheet is filed along with this report.

It is submitted that till the year, 2019 there were no inspections conducted7.

whatsoever to evaluate the spoil available on the canal and there are no records

available evidencing the available quantity of spoil on the PIPRM Canal till

2019. For the first time on 30.12.2019, 31.12.2019 and 02.01.2020 a joint

inspection was conducted in the presence of officers of irrigation department and

mines and geology department. In the inspection between 136.9200 km to

150.150 kms an amount of 14,00140 Cum of spoil is available on the left bank

canal and 24,61,302 cum of spoil is available on the right bank canal. It is

submitted that from 150.150 km to 156.500 km an amount of 2,58,703 cum of

spoil is available on right bank and 2,45,855 cum of spoil is available on the left

bank of the canal. Further, during the inspection it is reported that the inspection

for the distance between 156.500 to 165.000 could not be conducted and reasons

were recorded for the same. For the distance between 165.000 km to 169.100 km

it is reported that an amount of 2,17,100 cum of spoil on the left bank and 22,140

cum of spoil on the right bank is available. In total a quantity of 46,05,240 cum

©
of the spoil available on the both sides of the PIPRMC Canal. As per guidelines

DEPONENT
Principal Secretary to Government 
. Water Resources Department 

A.P. Secretariat,Arnaravati.

ATTESTOR
£X£CUTIVE ENGINEER 
PIPRMCDlvn.No5 

VIJAYAWADA 5



1

copy of the details of spoil lifted is filed along with this report.

It is submitted that for the estimated quantity of spoil from Km 136.9 to Km8.

176 as of the last report dated 02-01-2020 was 46,05,240 cum, of which the

department has issued permissions for lifting a quantity of 10,88,649 cum of

spoil for private works and quantity of 2,94,260 cum of spoil for the government

works. The irrigation department have reported various instances of illegally

the illegal lifting of the spoil. After lifting of the said quantity including the theft

quantity, a quantity of 35,12,706 cum of spoil is currently available on the

ground. Further, no lifting of spoil activities are going on as on today by any

government or private agencies. Further, an amount of Rs. 18.98 crore is
.1collected from the private agencies from the permissions granted for lifting of

spoil. Copies of list of permissions granted to the private agencies for lifting the

spoil is filed along with this report.

It is submitted that during the year, 2021-22 the respondents herein during9.

course of their inspection and vigilance, have come across the action of the third

Cr.No.49 of 2021 and 313 of 2022 on the file of the court of the Vijayawada II

town Police Station, Cr.No.247 of 2022 on the file of the court of the Gannavaram

parties illegally excavating the spoil from the PIPRM Canal and the respondents 

herein have taken the steps for registration of the FIR in Cr.Nos.236 of 2021,

ATTESTOR
EXECUTIVE ENGINEER
PIPRMC Divn.N0b5

VUAYAWADA

carrying of the spoil to the police department and Crimes have been registered on

Principal Secretary to Government..
., Water Resources Department
' A.P. Secretariat,Amaravati.

of spoil is available on both sides of the canal from 136.920 km to 176 km. ,
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Town Police Station. Copies of the complaints and the FIRs registered are filed

herewith this report.

It is submitted that the contention of the petitioner that there is no proper10.

supervision on the PIPRM canal, that some persons having political power are

doing illegal mining on the bunds of PIPRMC causing heavy damage in Krishna

and NTR district is not true and the same is denied. It is submitted that the

department is taking all the necessary efforts and measures for ensuring that the

materials is lifted by the authorized persons only and only after paying the

necessary fess for permissions.

PIPRM Canal Division No.5, Vijayawada is from Km 133.80 to Km 176.725.

Further it is also submitted that along PIPRMC canal, in the village limits of

Balliparru, Chikkavaram, Gollanapalli villages of Gannavaram mandal of Krishna

District and Nainavaram, Tadepalli, Kotturu Villages of Vijayawada rural mandal

there was no illegal mining being carried out, as alleged by the petitioner.

It is submitted that the averments made in para 6.19 of the affidavit and the12.

photographs attached at page No.55, 56 and 58 contending that there is illegal

mining in the villages of Nunna and Surampalli Villages by one Buddi

Bhuvinandarao @ Kali, Karim Khan, Inkollu Sunil Kumar and they have

excavated and transported lakhs of cubic meter of gravel/clay without taking any

permission is false and the same is denied. It is submitted that the chainage of

■T^EPONENT '
Principal Secretary to Government 

Water Resources Department 
A.P. Secretariat,Amaravati.

ATTESTOR
'■ : ;CUTV£ ENGINEER

I P BMC Divn. No, 5 
VIJAYAWADA

11. It is respectfully submitted that the Jurisdiction of Executive Engineer,
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13.

. J

ATTESTOR 
exECunvE engineer 
^IPRMC Divn.No 5 

VIJAYAWADA

. DEPONENT
TBSSSSe;,”'■ 

Secretanat.Amarfluafi

It is submitted that the contention of the petitioner in para No.6.19 of the 

affidavit and the photographs at page No.53, 54, 57 stating that there is illegal 

mining at Ballipaaru Village of Gannavaram Mandal, Krishna District by one 

Dandamudi Sai Krishna Chowdhary, Chalivendra Rama Krishna and transporting 

the gravel/clay since two days and it still continuing, resulting amass wealth to the 

above persons as well as the officers concerned is not true and the same is denied. 

It is submitted that there are 6 permissions granted to individuals for lifting the 

spoil. The list of the permissions granted in the above-mentioned area is filed 

along with this report.

Q
Surampalh Village starts from 150.150 Kms to 155.917 Kms. There are^ 

permissions granted for lifting a quantity of 1,58,186 cum on the right bank, 12 

permissions are granted for lifting a quantity of 1,86,995 cum on the left bank and 

25,000 cum of spoil is authorized to be lifted for government department 

purposes.

14. It is submitted that the contention of the petitioner in para 6.19 of the 

affidavit and photographs at page No. 60, 61 and 62 stating that one Pothuraju 

Madhava, Vyyuru Gopalarao are doing illegal mining in Kothuru Tadepalli village 

of Vijayawada rural mandal, Krishna District is not true and the same is denied. 

Further that one Dullipara Pumachandra Rao is doing illegal mining on the bunds 

of Polavaram right canal at Jakkampudi, Nynavaram villages of Vijayawada rural 

mandal, NTR district and it is still continuing is not true and the same is denied. It

8

Divn.No


16.

whose names are mentioned above, except Karim Khan in whose favor the

in proper circumstances of the case.

the said chainage.

It is submitted that the contention of the petitioner in para 6.19 that one

side of the canal in the Pathapadu Village.

It is submitted that after due enquiry, we could not find out the people

permission is issued for lifting of the spoil in Surampalli Village of Gannavaram 

Mandal. For the reasons stated above, it is therefore prayed that this Hon’ble High

Solemnly affirmed and Signed 
on this the 3 day of October, 2023.

15.

Akula Srinivasa Rao is doing illegal mining on the Bunds of Polavaram Right 

Canal at Pathapadu Village, Vijayawada Rural Mandal since one year and still 

continuing the same is not true and the same is denied. It is submitted that there 

are 2 permissions granted for lifting of an amount of 1924 cum of spoil on both

is submitted that in the Kothuru Tadepalli, Polavaram right major canal starts from 

Km 165.00 to km 170.750. It is submitted that there are 16 permissions were 

granted for lifting of a quantity of 1,70,260 cum from the right and left of bank of

Court may be pleased to dismiss the present Writ Petition (Public Interest 

Litigation) and pass such other order or orders as this Hon’ble Court may deem fit

ATTESTOR 
EXECUTIVE ENGINEER 
PIPRMC Otvn.No 5

VUAYAWAOA

DEPONENT 
Principal Secretary to Government 

... Water Resources Department
• A.P. Secretariat,Amaravati.

9
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VERIFICATION STATEMENT

G.P.FOR IRRIGATION

I, Shashi Bhushan Kumar, S/o, Late Sri.Ayodhya Prasad, Aged about 54 
Years, Occ: Principal Secretary, Water Resources Department, Secretariat, 
Velagapudi, Amaravati, Guntur District, Andhra Pradesh, do hereby verify and 
state that the contents of above paragraphs of the Reply affidavit are true to my 
personal knowledge based on information and records which are believed to be 
true and correct.

Hence, Verified on this 3P‘ day of October, 2023

DEPONENT 
Principal Secretary to Government 

Water Resources Department 
\ A.P. Secretariat,Amaravati.
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Ust of SpoO Permissions accorded by the Government, CE/PIP & Tenders in Package - 6 & Package - 7 of PIPBMC. Amount Details

LT. VAT/
Name of the Agency Chainage in kms AgtNo.&Date Spoil Cost IV, nv. GST

1 Km. I3S.200 to Km. I3S.S00 R/s 30,000 3,627,300 11329870 3373310 675062 0 I6876S.3 3611581.7

Kni.136.6302 50,000 3,695,100 29760 113 3362880 67257.6 67257.6 168144 3665539.2

3 Km.l36.630to Km.136.800 50,000 3,695.100 29920 113 3380960 676192 67619.2 169048 3685246.4

Kni.135.8004 20,000 3277,440 0 0 0 0 0 0 0

5 Km. 133.870 to Km. 133.900(R/s) 1,050 183,943 0 0 0 0 0 0 0

6 Sri. K. Narasimha Rao Km. 163.500 to 166.000 1765500.0020,000 15000 110 1650000 33000 33000 82500 1798500.00

7 Km. 167.150 to Km.167215 50,000 4,836,400 40132 113 4534916 90698.32 90698.32 226745.8 4943058.44

8 Km. 156.800 to 159.500 50,000 3,627.300 26516 113 2996308 59926.16 59926.16 149815.4 3265975.72

9 50,000 1,209,100 9995 113 1129435 22588.7 22588.7 56471.75 1231084.15
Tt 321,050 25,917,183 181,193 408,596 341, A90 22200.! 1From Km.137.000 to Km.l5(

to Km.lS4.61S to Km. 156200 on L/s 20,000 2,463,400 19833 113 2241129 4482228 44822.58 112056.45 2442830.61

11 Km.lS4.61S to Km.156.S00 23,500 2,894,496 23444 113 2649172 52983.44 52983.44 132458.6 2887597.48

12 50,000 6,158,500 49993 113 5649209 112984.18 112984.18 282460.45 6157637.81

SL
No.

T.O. Letter NO.S40-M, 
Dated: 16.11.2019.

T.O. Letter NO.478-M. 
Dt: 30-09-2019.

T.O. Letter NO.S74-M, 
Daled;10-12-2019.

M/sAdityalh&a, 
Tadepalli, Guntur DisL,

.

M/sNeelampatiStee 
Lakshmi Infn Projects 
PvLLtd.,VyayaW8ds

M/s Sri Rajya Lakshmi Oovt.Memo.No.lCDOl/MJlROlC 
28/207/2019/PROJECTS-1, 

Dated:26.09-2019.

Vigneswara 
Enterprises, Vuyyuni

Sri Lakshmi 
Infinstnictures & 

Developers India Pvt 
Ltd., Vijayawada

hd/sSukufflarlhfta, 
Gannavaram

M/sCL&T 
Constructions

Constnictions, 
Vijayawada

M/s. Nitin Sai 
Constnictions 

Hyderabad

Oovt.Memo.NoJCD01/MJIROIC 
' /522a019/PROJECTS-l, 

Dated:ia-01-2020.

CE/PIPRMC/DowI7 Memo No: 
CEn>IP/DCE3/ OT1/AEE3/ RMC 

Spoil Dated:14.022023. This 
Office Tender Notice. NO. 
7/2022-23, Dt 24.02.2023

Oovt.Mcmo.No.ICDOl/MJIROIC 
28fl61/2019/PROJECTS-l, 

Dated:27-11-2019.

dovt.Memo.No.ICD01/M]IROIC 
28/312/2019/PROJECTS-1, 

Dated:04-01-2020.

GovtMemo.No.lCDOl/19052/18 
7/2018PROJ-l'WRD, Dated:25- 

10-2018.

Permission accorded by the 
Government/ CE PIP 

in reference No.

Govt.Memo.No.lCD01/190S2/ 
276/2019PROJ-V WRD, 

Dated:02-12-2019.

GovLMemo.No.ICD01/C28/ 
250/2019PROJ-VWRD, 

Daled:lI-ll-2019.

Km. 135.650 to 
(L/s)

Km.148.847 to Km.lS4.000 L/s & 
Kffl.148.847 to Km.lS3.300 & 

Km.154.61S to Km.lS6J00 R/t
T.O. Letter N0.S68-M, 

Oated:02-12.2019.

T.O. Letter NO.515-M, 
Dated: 11.122018.

4A-EE/20192020, 
Dated: 25.012020

5-EEQ019-2020, 
Dated: 31.01.2020

6-EE/2019-2020.
Dated: 01.02.2020

Lifted 
Qty S.S.R 

Rate
Supervision 

Charges

GovtMemo.No,ICD01/MJIROIC 
28/313/2019/PROJECTS-1. 

Dated:04-01-2020.

Kffl.154.615 to Km.lS6.500+0.775 
. L/s .

S-EEa022-23, Dated: 
06.052022 14-EE/2(II22 

23, dt 12.12.2022

7-EE/2019-2020, 
Dated: 05.02.2020

7-EEQ022-23, 
Dated: 10.03.2023

Amount 
collected

Sri.ChilakapatiRajeev, 
Veeravalli(V)

13-EEaoi9-2020,
Dated20.02.2020

CE/PIPRMC/DowM Memo No: 
CEfl>lP/DCE3/ OT1/AEE3 ! 

RMC Spoil Dated: 20.042022

Govt.Memo.NoJCD01/MJlROIC 
: /3O(V2O19/PRQ1ECTS-1, 

Dated21-12-2019.

Total AmountQty.AUotted/ 
Qty. Permitted 

(in Cum)

M/s Sri Lakshmi 
Infrasinicture & 

Development India Pvt 
Ltd., Vijayawada 
M/s Sri Lakshmi 
Infrasinicture & 

Development India Pvt.
Ud., Vijayawada

~7y

GovtMemo.No.ICD01/MIIRO
28/32(V20I9/PRO]ECTS-I, 

Dated:04-01-2020.

Km.l36.46S Io 
R/s
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List of SpoU Permbsloiis accorded by the Govemment, CEim & Tenders in Package - 6 & Package - 7 of PIPRMC. Amount Details

I.T. VAT/
Total'Amount

Name of the Agency Cbalnage in kms AgLNo&Date SpoU Cost
1%/1% GST

13 Km.l47.S00toKni.lS6.S00 30.000 40IS3.422,217,060 17767 113 2007671 401S3.42 100383.SS 2188361.39

30000 113 3390000 67800 67800 169300 369S100
14 SO,000 6,329,100

Dt;-25.03.2021 13SOO 139 1876S00 37S30 37S30 93825 204S38S

IS Km.IS3.000 to Km.lS6.S00 Us 2S,000 3,031,000 20800 113 23S0400 47008 47008 117320 2361936

M/s. Savitri Homes, 18000 113 2034000 40680 4068016 101700 2217060Km.IS4.6IS to Km. 156.300 on lUs 30,000 3,917,460
11998 130 15S9740 31194.8 31194.8 77987 1700116.6

17 Km.138.200 to Km. 138.500 on R/i 200,000 14640406.5614,644,800 119964 113 13SSS932 271118.64 13SSS9.32 677796.6

18 2981030,000 3,693,100 113 3368S30 67370.6 67370.6 168426.S 3671697.7

19 Km.139.000 to Km.139.200 R/s 20,000 1,794,597 14234 113 1608442 32168.84 32168.84 80422.1 1753201.78

20 6,138,500Km. 138.400 to Km. 138.900 on Us 30,000 49992 113 S649096 112981.92 112981.92 282434.8 6137314.64

21 50,000 2,463,400 19661 113 2221693 44433.86 242I643J744433.86 111084.65

22 km.l30.1S0to km.lS3.300 30,000 4^12,000 29981 130 3897330 77950.6 38973.3 194876.5 4209332.4

23 V Projects, Vijayawada. 24,000 3,369,600 23986 130 3118180 62363.6 62363.6 133909 3398816.2

24 Km 140.700 to Km 140.735 R/s 4,000 366,800 4000 130 366800320000. 10400 10400 26000

and KM. 136.300+0.000 to 
KM.IS6.300+0.100

Uftcd 
QtySL 

No,

M/s. Veckata Dana Sai 
Engineering & 

Consuuction Pvt. Ltd.,

Sri S. Mohammed Ali, 
Chittoor

M/sKSNRInfiaCoip 
Pvt Ltd.

Sri Gontam Pratap 
Reddy, Cuddapah

Govt.Memo.N<».lCD01/MJIROIC 
28/17/2020/PROIECTS-1, 

Dated:23-01-2020.
Govt.Memo.NaLlCD01/MJIROIC 

28/17/2020/PROJECrS-l, 
Dated:17.06.2020

Govt.Memo.NoLlCD01/MJIROIC 
28/3l8/2019.'PROJECTS-l, 

Dated.-0441.2020.

Govt.Memo.NalCD01/MIlROIC 
28noa0200PROJECTS.l, 

Dated:28.01J020

Govt.Menio.Na.ICD01/MnROlC 
28/27/2020/PROreCTS-l, 

Dated;2941.2020.

Govt.Merao.No.ICD01/MJlROIC 
28/9/2020U>ROJECTS-l, 

Dated;29.01.2020

Govt.Menio.No.ICD01/MJlRO/C 
2»l tv 2020/ PROJECTS-I, 

Dated:06.03.2020

Govt.Menio.No.ICD01/MnRO/C From KM. 136.400 to KM. 136.300 
28/ 260/ 202(W>ROJECTS-1,

Dated:08.10.2020

Chief Engineer,PlP. 
Dowlaiswaram Memo No: CE/ 

PIP/DCE/OTI/AEE/RMC 
Spoil, Dated;24-11-2020

Permission accorded by the 
Government/ CE PIP 

tn reference No.

Km. 147.030 to Km.148.0S0 R/s an 
ftom Km.lS2.000 to Km.IS3.000 

Us.
Modified to 

Km.149.lS0 to Km. 130.130 R/s and 
fiamKm.lS2.000 to Km.lS3.000 

Us

Kffl.lS4.613 to Kffl.lS6.300 US A 
R/s

Km. 134.630 to Km. 136.000 on 
R/s

8-EEa0I9-2020, 
Dated: 07.02.2020

19-EEaOI9-2020, 
Dated: 17-06-2020

20-EE/2020-21, 
Dated: 18-06-2020

12-EE/2019-2020, 
Dated: 20.02.2020

22-EEa020-21, 
Dated:17-08-2020

17-E^019-2020, 
Dated:08-06-2020

10-EEa019-2020,
Dated:l9.02.2020

9-EE/2019-2020, 
Dated: 17.02.2020

S-SJl 
Rate

Supervision 
Charges

Sri Jakkireddy Srinivasa 
Reddy

M/s. GSR Earth Moveis 
A Engineering, 

Tempalli, 
Gannavaram(M), 
Krishna District

23-EEa020-21, 
Dated:: 31-10-2020

25-EEa020-21, 
Dated:07-12-2020

24-EEa020-21, 
Daled:ll-lI-2020

Amount ' 
coUccted

M/a.Megha 
Engineering 

AInfrastructurei Ltd., 
Hyderabad

SAS Contractors, 
Vijayawada

Sri Surya Pratap 
Consttuctioims.

Govt.Menio.NaICD0l/MJIROIC 
28/21/202(VPROIECTS-l, 

Dated:28,01,2020

M/sAimuga 
Enterprises, 

Gannavaram, Krishna 
Dist.

Qty. Allotted/ 
Qty. Permitted 

(in Cum)

ll-EE/2019-2020, 
Dated: 19.02.2020 
Df-06.03.2021 ■

Govt.Menio.No.lCD01/M31R01C 
28/14/2020U’ROJECTS-l, 

Dated28.01.2020

.^3^

Govt.Memo.No.ICD01/MIIROIC 
28a7Sa020/PROJECrS-l, 

Dated:03-12-2019.

Govt.Menia.Na.lCD01/M3IROIC 
; 28/332020n>ROJECrS-L 

Dated.-0S-02-2d20
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List of Spoil Permissions accorded by the Government, CE/PIP & Tenders in Package - 6 & Package - 7 of PIPRMC. Amount Details

I.T. VAT/
Total Amount

Name of the'Agency Chainage in kms Agt. No & Date Span Cost
l%/2% GST

Chief Engineer,PIP,

23 123,000 17,712,300 124976 130 16246880 324937.6 324937.6 812344 17709099.2

26 Km 134.300 to Km 136.000 R/s 13,000 2,123,300 14937 130 1941810 38836.2 38836.2 97090.3 2116372.9

27 Km 148.030 to Km 149.030 SA 10,000 1,417,000 9940 130 1292200 23844 23844 64610 1408498

28 Km 138.020 to Km 138.180 L/s 30,000 2,330,600 17996 130 2339480 46789.6 46789.6 116974 2330033.2

29 10,000 830,200 5997 130 779610 13392.2 13392.2 389803 849774.9

30 Km.I32.800 to Km.lS2.930 on L/s 4,987 706,660 4987 130 648310 12966.2 12966.2 32413.3 706637.9

KM. 131.370 to 131.693 L/s31 Sri. V.Venksls Rao 13303 2,332,600 13303 130 1989630 39793 19896.3 99482.3 2148822

32 V Projects, Vijayawada. 30,000 4.312,600 0 0 0 0 0 0 0

33 Km. 131.833 to Km.131.870 L/s 4,994 744306 4994 138 689172 13783.44 6891.72 34438.6 744303.76

34 Km. 131.800 to Km.I3l.83S L/s .4,983 743,103 4983 138 687930 I37S8.6 6879.3 34396.S 742964.4

35 Km. 153300 to Km. 1S4.61S(RA) 10,000 1,504300 9969 138 1375722 27514.44 27514.44 68786.1 1499536.98

36 4,937 744,470 4937 138 681306 13626.12 13626.12 34065.3 742623.54

From KM. 140.330 to 140.400 
-6000 L/s (2) From KM. 141.950 to 

KM. 142.000 - 4000 L/s.

20-EEa02I-2022, 
Dated: 16.03.2022

17-EEa021-2022, 
dt.06.013022

SL 
No.

M/s. GSR Earth 
MoversA Engineeering

MA.KarthikeyaInfia, 
Cuntur

Sii. Guntaka Gopala 
Reddy, Nunna

t4/s. Lakshmi 
Infiastiuctures & 
Developeis India 

Pvt.Ltd.

Permission accorded by the 
Government/ CE PIP 

in reference No.

Tender Process vide Tender 
Notice No. 05/2021-22 dL 

07.073021

1. From Km.137.7SO to km.137.92S
R/s

2. From Km.l39.000to km.139.200
Vs

3. From Km.138.700 to kin.138.900
Vs

4. From Km.138.900 Io km.I38.97S
Vs

5 Emmlfml36flSnt«lmll7 47S

Km. 153.800 to Km. 1S3.81S(RA)- 
2885 Kra 155300 to Km. 

lSS31S(R/s)-20S2

KM. 149.650 to 1S0.IS0 R/s- 
30,000 KM. 156.500+0.800 

to 156.500+1.200-20,000

19-EE/2021-2022, 
Dated: 23.02.2022

3I-EB/2020-21, 
Oated-33.03.2021

32-EE3020-21, 
Daled:30.033021

l-EEa02l-22, 
Dated:0S.05.202l

3-EEaO21-22, 
Dated:09-06-202l

12-EE/2021-2022, 
Dated: 09.11.2021

18-EE/202I-2022, 
dL06.OI.2022

OS-EE/2021-22, 
dt 24.07.2021

S.S.R 
Rate

Supervision 
Charges

M/s.AbduIahand 
Brodiets Automobiles. 

Vijayawada

M/s. ASR Associates, 
Vijayawada

M/s. Sai Mines & 
Minerals, Tadepalli

Sri. Cuntaka Gopala 
Reddy, Nunna

M/s. Sri Sai 
ConstfuctionSg 

Vijayawada

26-EBa020-21, 
Dated:30-01302I

30-EE/2020-21, 
Dated33.03.202I

Ufted 
Qty

Chief Engineer, PIP, 
Dowlaiswatam Menio.No. 

CE/PIP/ 
DCE3/OTl/AEE2/RMC/SpoiL

Amount 
collected

M's. CL AT 
Constructions, 

Vijayawada

Chief Engineer, PIP, 
Dowlaiswatam Memo No: 

CE/PIP/DCE3/ OTI/AEE2/RMC 
SpoU Dated: 17.04.2021

Qty. Allotted/
Qty. Permitted 

0n Cum)

Chief Engineer. PIP. 
Dowlaiswamm Memo No: 

CE/P1P/DCE3/ OTI /AEE2dlMC 
Spoil Dated:11.02.M21 
GovLMemoltalCDOl- 
M1IROIC28/I70a020- 

! PROJECTS-L 01:16.06.2020 
.(2)Chief Engineer. Pn>,

ChiefEngineer,PIP. 
i Dowlaiswatam Memo No:

COPWltJCejl OTI 
/AEE2AtMC Spoil 
ChiefEngineerJPIP, 

Dowlaiswamm Memo No: 
CEfflP/ DCE3/ OTI 

/AEE2AIMC Spoil

Chief Engineer, PIP, 
Dowlaiswatam Memo. No. 
CE/PIP/ DCE3/DT1/AEE2/ 
RMOSpoa,Dt32.04.2021

Chief Engineer, PIP,

i Dowlaiswatam Memo No: 
CEd>IP/DCE3/ 

OT1/AEE2/RMC Spoil
' Dateifc26.01.202l

' Dowlaiswatam Memo.No.CE/ 
i PIP/ DCE3/OT1/AEE2/ RMC/
i Spoil, Dated32.043021

Chief Engineer, PIP, 
: Dowlaiswatam MemoJMo.CE/ 
! FIP/DCE3An-l/AEE2/RMC/
Spofl, , Dated:15.0X2022

Chief Engineer, PIP,. 
: Dowlaiswatam MeinoJ4o.CE/ 
' PIP/ DCE3/OT1/AEE2/ RMO 
SpoU, Dated:16.02.2022A

20

Menio.No


•

Ust of SpoU Permission! accorded by the Govemment, CE/FIF & Tenders in Package - 6 & Package - 7 of PIPRMC. Amount Details

I.T. VAT/
Total Amount

Name of the Agency Chainage in kms Agt. No & Date Spoil Cost
l%/2% GST

37 6,990 1,063,840 6990 138 964620 19292.4 19292.4 48231 1051435.8

38 33,000 752,100 5000 138 690000 13800 13800 34500 752100

39 Km. 138350 to Km. I38340(l/s) 15,000 2336,636 10499 138 1448862 2897734 14488.62 72443.1 1564770.96

40 17,000 1,534354 7000 138 966000 19320 . 19320 48300 1052940

41 26,000 3302,420 25887 113 2925231 58504.62 58504.62 14626155 3188501.79

42 30.000 3,695,100 29810 113 3368530 67370.6 67370.6 1684265 3671697.7

43 20,000 1,700,400 0 0 0 0 0 0 0

44 km.156.500 to ian.l56.500M.200 30,000 3,033.220 20165 138 2782770 55655.4 556554 139138.5 30332195

Total 1,099,698 0 821537 99515507 1,990506 1,767,615 4575,765 108348594

Ft Kni.156500toKin.165.000

45 65,000 7,932,600 65000 113 7345000 146900 73450 367250 7932600

46 25,000 3,051,000 15576 113 1760088 35201.76 35201.76 88004.4 1918495.92

47 25,000 3,351,750 0 0 0 0 0 0 0152.900 to Km. 153300
M/s. General Trading 

Company, Vijayawada

Sri Gautam Pratap 
Reddy, Cuddapab

Supervition 
Charges

Km. 146.300 to Km. 146.500(L/t)- 
15000

Km. 156.500 to Km. 157.500 
(156.500+1.378) on R/s

Km. I56.50<>H).200 to Km. 
156.50040.775 L/s

15-EEa019-2020, 
Datedd)2-03-2020

SI. 
No.

M/s. Sai Mines & 
Minerals. Tadepalli

Sri Sai Mines & 
Minerals

Govt.Men».Na.ICD01/MnROIC 
28/167/202(VPROJECTS-l. 

Dated:124)63020..

Km. 163.800 to Km. 164.500 R/s ( at 
Km.l63.S00 on L/s and at 

Km.l63.100anL/s)

Km. 148.250 to Km. 148.41S(R/a)- 
5000 Km. 150.360 to Km. 150.800 
(l/s)-20000 Km. 156.50040.775 to 

Km. I56.500+0.880(R/S)g000- 
33000 (agt. Only 5000)

Km. 153.815 to Km. lS3.83O(L/s)- 
1995 Km. 152.140 to Km. 

IS2.20S(R/s)4995

Km 156.500+1.150 to Km 
156.500+1.250 R/s 

Km 156.50040.775 to Km 
156.500+1.050 L/s

I6-EE/2020-2I, 
0^16-03-2020

I8-EEa0i9-2020, 
Dated; 17-06-2020

21-^020-21, 
Dated; 20-06-2020

14^EE/2019-2020,
Dated;27.02.2020

ll-EEa021-2022, 
Dated; 14.10.2021

Ol-EE/2022-2023, 
Dated; 08.04.2022

22-EEa021-2022, 
Dated; 31.03.2022

7-EEaO22-23, 
Dated;24.06.2022

S&R 
Rate

M/s Viiclat Projects Pvt 
Ltd.,

SriTatireddySrinivas 
Redd^

Kanchikacjheria(M) 
NTR District.

Sri Lakshmi Vijays 
Durga (Projects), 

Vijayawada

M/s. Ratnam 
Engineering & 
Construction, 
Vijayawada

Govt.Memo.No.ICD01/MJlROIC 
28/16/202(VPRCUECTS-l, 

Dated;28.01.2020

Qty. AUotted/ 
Qty. Permitted 

(In Cum)

6-EEaO22-23, 
Dated; 26.05.2022

Uftad 
Qty

Sri.M/s.S&S 
Contractors, 
Vijayawada

Km.l56.S0OtaKiiL156.800, 
Km.163.100 to Km.163.200 &
KnL16S.200toKm.165.300

Changes Chainages 
Km 165.650 to Km 165.750 R/s 
Km 161.800 to Km 162.000 R/a

Amount 
collected

D< 
PIP/D 
Spoil.

Sandeep Trader, 
Nagayalanka, Krishna 

District

29-EE/2020-2I, 
Dated; 23-03-2021

Chief Engineer, PIP, 
Dowlaiswatam .

Menio.No.CE/PIP/DCE3/OTI/A 
EE2mMC/Spoil, 

Dated;19.023022.

117497324 

_______

Permission accorded by the 
Government/ CE PIP 

in reference No. . 
f

Chief Engineer, PH*.
daiswatamMetno.No.CE/ 

□T1/AEE2/RMC/ 
Dated;26.ll3021

Chief Engineer, PIP, 
Dowlaiswatam 

Menio.Nd.CE/PIP/DCE3/OTl/A 
EE2/RMC/SpoiL Dated; 

2.05.2022

GovtMema.No.ICD0l/MIIROIC 
28/5/2020/TROJECTS-I, 

Dated;10<ll.2020.

l)Gavt.Mema.No.ICD0I/MlIRO
IC28n/2020/PROJECTS-l, 

bated; 10-01-2020. (CE,PIPHW
Unit, Polavaram Procs.No. CE/

GovtM^NoJCDOr/MjiROIClKm. 163.100 to Km. t63.200&Kffl.
2WS0Q02<VPROJECTS-l.

CEffffRMODowUMemoNo;
„‘^®’‘“’®CE3/OT1/AEE3/RMC 

Spoil Dated;02.05-2022. This 
Office Tender Notice. NO.

Chief Engineer, PIP, 
Dowlaiswatam Memo No; 

CEd>IP/DCa/OTl /AEE2/RMC 
SpoU Dated; 11.02.2021 

Govt. Memo NO. ICDOI- 
MJIROIC 28/13/2020-PROJ 

ECTS-1. dated; 23-01- 
2020
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List of SpoU Permissions accorded by the Government, CE/PIP & Tenders in Pacimge - 6 & Package - 7 of PIPRMC. Amount Details

I.T. VAT/
Total Amount,

'Chainage in kms ' Agt. No & Date Spott Cost
l%/2% GST

48 IS,000 l,27S.30C 4943 130 642590 12851.8 12851.8 32129.5 700423.1

Dl;-29.03.2020 30000 130 . 3900000 78000 39000 195000 421200049 1,400,000 11,664,000
Dt:-14.12.2021 *298080020000 138 2760000 55200 27600 138000

50 40,000 dt:-19.06.2021 6,166,242 14000 ' 36400130 1820000 36400 91000 1983800

51 156.8-159.5 R/s As per Item No. 8 11534 0 0 0 0 0 0

52 Km. 162.125 to Km. I62J30 (L/s) 15,000 2,267,203 0 0 0 0 0 0 0

53 10,000 1,037,04*3 500 149 74500 1490 1490 3725 81205

Total 1395,000 36,745,130 161,553 18,302,178 366,044 225394 915,109 19309324
Ftom Kin.165.000 to Km.169.100

6156 130 800280 16005.6 16005.6 40014 872305.2
54 Km. 167.520 to Km.167.580 on L/s 10,260 1,489,633

Dt:-26.I0.202I 4104 138 566352 11327.04 11327.04 28317.6 617323.68

55 Km. 167.385 to Km. 167.465 20,000 3,888,001 19771 138 2728398 54567.96 27283.98 136419.9 2946669.84

56 Km. 166.150 Km. 166J50 (L/s) 4,000 635,950 4000 138 552000 11040 11040 27600 601680

22,000 1,490,430 0 0 0 0 0 0 0

16-EE2021-22, 
Dated:01.12.202l

Supervision 
Charges

SI.
No.

Smt Paivatlianeni Rama 
Kumari

Sri. Katta Sankara Rao, 
Kanchikacherla

Permission accorded by the
Name of the Agency - Government/CE PIP 

tn reference No.

RGC Software 
Solutions, Vijayawdaa

M/s.Rushi Earth 
Moven, Gannavaiam

Smt Aknla Naga 
Suhda, K. Kandrika, 

Vijayawada Rural

M/s. IRP bfraTech. 
Pvt. Ltd., Guntur

C/PIP/Dowl.Memo No: 
CE/PIP/DCE3/ OTl /AEE2AIMC 

: Spoil Dated:22.02.2022 This 
OfTice Tender Notice NO. 16-

Tender Notice Na 7/2021-22 
dated. 29.10.2021

1. From Km 162J25 to Kffll62.600
R/s-1,46,540 Cum

2. From Km 162.900 to Kml63 J75
tUa- 7,51,500 Qm

From Km 157.600 to Km 157.900 
L/s

(I) Km. 165^0016165.300- 
9000(L/s) (2) Km. 157.930 to 

158.000-1000 (Us)

From KM. 162.125 to 162.775 
-30000 Us 
1163.500-

T.O. LenerNo.540-M, 
Dated: 16.11.2019.

16-EE/2022-23, Dated. 
10.01.2023

02-EE/2022-23, 
Dated: 08.04.2022

21-EEaO2I-22, 
Oated:26.03.2022

2-EE/202I-22, 
Dated:24.0S.202I

Lifted 
Qty S.S.R 

Rate

Vigneswara 
Entetprises, Vuyyutu

SmL Talireddy 
Sowbhagya Lakshmi, 

Vijayawada

StL Katrem Kahm 
Vijayawada

Chief Engineer, PIP., 
Dowlaiswann Memo No: CE / 
PIP/ DCE3/ OTI /AEE2AIMC 

Spoil Dated:03.05.202I

(2)@KM. 
10000 LA.

28-EE/2020-21, 
Dated:154)3-202I

As per Item 
NaR

Amount 
coliectEd

Govt.Memo.No.ICD01/C28aS0/ 
2019PROJ-VWRD, Dated:! l-Il 

19.

03-EE/2022-23, 
Dated: 08.04.20220 

4-EEaO22-23, Dated: 
11.04.2022

Qty.AUotted/ 
Qty. Permitted 

(in Cam)

/OTI/ 
Dated:

V.Vasudeva Reddy, 
Chittor

' CE/PiP/DowLMemo No: 
GE/PIP/DCE3A)T1/ AEE2/ RMC 

: Spoil, Dated:26.11.2021 and 
This Office Tender Notice NO.

: 150021-22, DL 24,02.2022.

Chief Engineer, PIP, 
Dowlaiswaiam 

Memo.No.CE/PIP/D 
AEE2dtM(7Spoil,

57

L

Chief Engineer, PH*., 
DowlaiswaramMemoNo: 

CEd*IP/DCE3/OTI /AEE2/RMC 
Spoil Dated: 01.06.2021

Chief PIP* 
Dowlaiswatam 

Memo.NaCE/PIP/DCE3/OTl/A Km. 167.000 to 167.040(Us)-10000 
EE2/RMC/SpoU, Dated: 

25.03.2022.

Chief Engineer, PIP, 
: Dowlaiswatam Memo No: 

GE/P1P/DCE3/OT1/ AEE2/ RMC 
SpoiL Datedd)7-12-2020

Govt Memo NalCOOl- 
M]IROIC28/ I6/2020-Projects-L 

Dtl4.I0J020.

22



List of Spoil Permissions accorded by ae Government, CE/PIP & Tenders in Package - 6 & Package - 7 of PIPRMC. Amount Details

LT. VAT/
Total AmountName of the Agency ' Ch'ainage in kms Agt No & Date Spon Cott

l%/2% GST

S8 2,104 363,626 2104 149 313496 6269.92 6269.92 IS674.8 341710.64

59 4,500 631,800 4492 130 583960 11679.2 583960 29198 1208797J

60 10,000 1,221,400 10000 113 1130000 22600 11300 56500 1220400

61 AiperItemNo.49 Dt-14.12.2021 30000 138 4140000 82800 41400 207000 4471200

62 AsperItemNo.50 Ol:-19.06.2021 10000 130 1300000 26000 26000 65000 1417000

63 167.15-167215 AsperItemNo.7 1SI32 34198J2113 1709916 34198J2 85495.8 1863808.44

Tout 71364 0 9,720336 105,759 13324302 276388 7ea,7SS 691320 15.560395

From Km.169.100 to Km.174.000

I INU I I I I I I I0 I0 .0 0 0 .0 0 0

Grand Total 189,880373 1,088,6493,088,612 0 152,071,696 3,041,434 3,103384 7,603385 165,820,199
L

Smt Psivathaneni Ratns 
Kunisri

lifted 
QtySL 

No.

M/S.IRP Infra Tech. 
Pvt. Ltd.. Guntur

Sri P.Krishna, 
Vijayawada

Govt Memo NO.ICD0I- 
MJIROIC28/ 16/2020-PrajeeB-I, 

Dt.14.10.2020.

Govt,Menio.No.ICD01/MJIBOIC
28/16a020d>ROJECTS-l.

. Dated:28.01.2020

Permission accorded by the 
Government/ CE PIP 

in reference No.

Km.ies.3io to 165.542 -1024 cum 
(2) Kin.ieS.e3S to 165.665-1080 

cum Total 2104 cum

From Km 1S7.400 to Km 1S7.5S0 
L/s

From Km I66.S00 to Km 166.520
L/s

(2)@KM. 
10000 L/s.

T.O. Leiter NO.478-M. 
DC 304)9-2019.

17-EEaO22-23, Dated. 
25.01.2023

27-EEa020-21, 
Dated; 05.02-2021

14-EE/2019-2020,
Daled27.02.2020

As per Item ' 
No.49

Amount 
collected

S.S.R 
Rate

Supervision 
Charges

M/s Sri Rajya Lakshmi 
Conslnictions, 

Vijayawada

From KM. 162.125 to 162.775 
-30000 L/s 
1163.500-

As per item 
NaSO

As per Item 
No.7

Sri Tatiieddy Srinivas 
Reddy

1. From Km 162.325 to KmI62.600
R/s-1,46,540 Cum

2. From Km 162.900 to KmI63.37S
R/s- 7,51300Cum

3. From Km 162.850 to Km 
163.2500 L/s -1,01,960 Cum

4. From KM. 165.500 to 170.000 - 
4,00,000 cum

M/s. Maha Uksldimi 
Infra Guntur •

Krii. 156.500 to Km. 156.800, 
Km.163.I00 to Km.I63.200 & 
Km.I6S.200 to Km.16S.300 

Changes Chainages
Km 165.650 to Km 165.750 R/s 
Km 161.800 to Km 162.000 R/s

Qty.AUotted/ 
Qty. Permitted 

(in Cum)

Chief Engineer, PIP, 
Dowlaiswaram 

Mema.Na.CE/PIP/DCE3/ 
OT1/AEE3/RMC/Spail. 

Dated:l9.12.2022
Chief Engineer, PIP., 

Dowlaiswaim Memo No: CE/ 
PIP/DCE3/ OT1/AEE2AIMC 

Spoil Dated:30.01.202l

Govt.Mem6.No.ICD0I/M)IBOIC 
: 28«07/2019fl‘ROJECTS-l, 

Date(h26-09-2019.

Chief Engineer, PIP., 
. , Dowlaiswaiam Memo Nc: 
CEZPIP/DCE3/OTI /AEE2mMC 
: Spoil Dated: 01.063021
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Mines & Geology LSi

2 Irrigation

3

i

4

5

Any other information6

1 Remarks

th< :rs

Name & Designation
1

SI;
No.

v”

Joint Inspection Report on Polavaram Right Main Caiial
Date of Inspection: ;z> (.) 7.. 4, 2 • Q A '^•o Xe).
Inspecting Officials" ,

Department

.*•
. /'

)■

c<swc4s’

tt VAjy^

Joint Inspection 
Details __________
a) Name of the Canal
& Package No._____
b) Mileage/ Chainage 
(From KM to KM) .
c) Right Bank/ Left
Bank_________ __
d) Name of the
Irrigation Circle & 
Division__________
Location;

a)Geo-Coordinates ( DATUM - WGS-84) Units- Degree- Minutes- 
Seconds .' 

^b) crassiiiGa^ion o'f Land where stock available 
g) Sy.Nos covered
d) Villages covered
e) Mandals covei’ed
f) District
Minerals Available in the Stock
Quantity available

pOl[h\/b^\JLiAm 
fa6ni:w]^3'^'tr) Ko-\ioi^^

PIP<L/^C Cc'-CsL. “
i I P (t-CAC A/o--S~'

»uolu/MO^<Sorr)<^

^yjrrjr>(,

; Signatur^4a»^
e> r^-

c,rrCA -^C^.

rwMMi
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1 Mines & Geology

Irrigation2

3

4

5

Any otlier infonnation6

7 Remarks

SI.
No,

Z__ _ ___ _ ____

.Name & Designation

j/ P ____ - •

tCi^iOZAf

- --------------------------- y?C^e^.
/^0’15H) Ci

E\v<Mfof^ii<^nijnn&.

.' ^3-. .:..
Joint Inspection Report on Polavaram Right Main Canal

Date of Inspection: 7^ - p) *'^.€Q-£>
Inspecting Officials : o-^<^

Department

Signatum of tl^JDf^rs 

t.12 /V'

J^nt Inspection 
Details__________
a) Name of the Canal 
& Package No,
b) MiIeage/ Chainage 
( From KM to KM)
c) Right Bank/Left 
Bank
d) Name of the
Irrigation Circle & 
Division________
Location:
a)Geo-Coordinates ( DATUM - WGS-84) Units- Degree- Minutes-
Seconds- ■■.'. . .'. ■ ■ -.■

\A>^Q~eyy-/^

iation m L^d Where stock available^

Minerals Available inthe Stock 
Quantity available

d>jyrir>s

C iX ‘ 
■■waweEawaawawMBaMWMB^ --------L^:.,^....

4p/y^/Atgf
Jh-p^i/-^^,, ____  , __
b) Classification ofLand Where stock available/^f_p^
c) Sy .Nos covered
d) Villages covered
e) Mandals covered

^o 45 si^GrrcC^TP^j
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Mines & Geology1

Irrigation2

3

J , ^**^V-*~ p**
4

S

tA IAny Other inronnatiqn6

Remarks7

Signature ol tiic OlTiccrs

E cs

SI.
No.

i

■V*a3

b) Classification of Ijand where stock available.
c) Sy.Nos covered ■
d) Villages covered
e) . Mandats covered.
f) District
Mi nerals Available In ,the Stock
Quantity available —-

kijtXfl (.K A4iM SSAhpivm AcV5t.A,c*«« ta

.. ISL

Joint Inspection Report on jPoJavaram Right Main Canal

Date of Inspection: 2 
Inspecting Officials:

Department

• 4

R.O-

».*.
■ k

?• ■»

^Tvv ___________
iCi/bOtt TO US'.

T-<Jpi»W«4 |p^

b^|pvPfttnc
c:ij - i Lj^tt‘=‘*<9

Name Designation

S.YC S> V ■ k.Mc^v>4
Ct ■ Ko4 «>U lOt» ■ R-*?----

Joint Inspection 
Details_________ _
a) Name of the Canal 
& Package No. ;
b) MiJeage/aiainage 
I From KM to KM)
c) Right Bank/Left
Bank _________ L
d) Name of the

- - -Irrigation Circle & 
. .Division_______ '

Location:
a)Cco-Coordinates pATUM - WGS-84) Units- Degree- Minutes- ;
;Secdnds^ ,___ J---- ,,—------------------ L

H fc gbSq-Sl’Mb
Kt .U 3^3^46 go _________ __

4A\aA. ^eUlAAl h t>tej tAA*-rixAiiOAx..^^ Ludtl
ijA .. ------------

. Weu. i xi vicajKjuJ; 

K-XCRVI5)

(LuS
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1

Department

1 Mines & Geology

, b -B-E
2 Irrigation

4.3

4

5

Any Ollier information6

Remarks7

sss*

Signature of llicOiTiccrs

tW'iA<V\pA-'n.+ LA-k.fi L+tAip

Joint Inspection Report on Polavaram Right Main Canal

b) Glassification of Land where stock available
c) Sy.Nos covered
d) Villages covered
e) Maiidals covered
f) District .
Miners!' Available in.lhc Slock
Quantity available

Name fr Designation 

SV< S V-pJKAXstAAx I 
«5iy.

t\).
______  

i-------------------- ---------------------

Dale of Inspection: 3il 
Inspecting Officials:

Ng.

U.

- - .

tS.fiB>. __________
^AaxY‘A ,

Joint Inspection 
Details _______
a) Name of the Canal 
& Package No.
b) Mileage/ Chainage 
(From KM lo KM)
c) Right Bank/Left
Bank___________
d) Nainc of the
-Irrigation Circle & 
■Division_________
Location: 
a)Geo-Coordinates (DATUM -WGS-84) Units- Degree- Minules- 
Seconds_________________________ _______________________

N l< ^S- H 3a-M n__________ __

.NM- ______
1 tS"-

^1-2, Kvl^i-u

Scaimed Sy Cam.Scannei
EMa ■

» ■
k

Dvx. -K<ds 
^\cuujr*<
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Departmenl

1 Mines & Geology

Irrigation2

3

4

A

5

Any other infonnalion6

Remarks7

;'-‘

i;

t

1
<■

<?

J

ua.-Iro 'HJktJls. a.ajMv»-fc. <M4rM4xJ-
■<->*«« M- . I 

yr^Aiteuc-.^ .Ag, '■' .,

.Joint Inspection Report on Polavaram Right Main Canal 
T-

Date of Inspection: 2 d 1 %^ \ *|. r- 
Inspecting Officials: .
“sT

No,

V-5. -p. fijttC 
■grr ______

U4.|<m. TO

fe«M4s;

^.T?^KVS,£k*^

Scanned by CamScanner 
JL'» J,

VsX 'l ClLA

Joint Inspection 
■Details__________
a> Name of the Canal 

. .&Package No.
b) Miieage/Chainage
( From KM to KM)
c) Kight Bank/ Left
Bank__________ _
d) Name of the

' Inigation Circle & : 
■- .Diyision________

Location:
• a)Geo-Coordinates (;DATUM - WGS-84) Units- Degree- Minutes- :■ 
.Seconds;   ______________

kU 3V .6- S-~fa 1S-. ao :
IS Vk-Xo 15, . C e

■ \ J, s<. C-L--<? av. *1*^
... IS) ^i-oQ ;

S'b) Classification of Land whCTc stock available .
c) Sy.Nos covered
d) Villages covered
-e) Mandals covered
f) District.
Minerals Available in.tbe Stock
Quantity available

. Name & Designation 

S:y< £ .M lsnaJr»->tx>v^
U (3|. ^uJitAa. V-yt 'MAtN*^!;.. -j

Vi;
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A

Department

Ml.;
1 Mines & Geology

2 Irrigation

3

4

5 .

Any other information6

I Remarks

4

i

i

Joint Inspection Report on Polavaram Right Main Canal

Date of Inspection: V1 VO-H *| H ~~ ”
Inspecting Officials:
“sT
No.

'to

f
<x. co kO-t?-

. ^{<1^ Va.dsjMj^,|

• (■

Name ft Designation

Syl ^.V ■ V,?xA<-W
ty ti McY »Aa‘ \<^ ‘nAA\VSrA^. R,=Sr-.J

Joint Inspection 
Details___________
a) Name of the Canal 
& Package No.
b) MileageZ Gliainage 
( From KM to KM)
c) RightJBank/Left
Bank____________
d) Name of the 
Irrigation Circle & 
Division 
Location:
a) Geo-Coordinatcs ( DATUM - WGS-84) Units- Degree- Minutes- .
Seconds__________________________ _______ __________

10 Vk.iy
Vi A< 5L o: -€: xg-
M 3^ :x5y-.st»______

b) Glassification of Land where stock available
Sy.N:)s covered

d) Villages covered
e) Mandals covered
f) District
Minerals /\vai table in.the Stock 
Quantity available

'OJg.Ass (SSiSA. 
JJfXa-

«i^V-u»-cLa. Cpj______
U. ________________

Scanne^y CamScanner

b ujs K >
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• t?

*

1 Mines & Geology

Irrigation2

3
i

4

4

>■

5 •.

Any other infomiBlion6

Remarics7

b:

Department '

!

*~‘b 1
• Joint InspcctioniRcport on Potavaram Right M.nin Canal

_______________- •••••■•••} _____________________________ ___  

Date of Inspection: .
Inspecting OiTicials: 

No.

Signature of the ’

3a|lx|<«!

(.N.£ AN\p/iem LA«

At-n

Joint Inspection 
Details_________
a) Name.of the Canal 
& Package No.
b) MileageZ Chainage 
(FromKM to KM)
c) Ri^t Bank/Left
Bank _____
d) Name of the 
Irrigation Circle & 
Division

■ ..M

-1

■ 'I
’X;9 rs.'VdlMr

^-r> J

XvM. IaXL i ILlu li-'ii

fl.-T,Kv5,£t'-'W

Name*Designation 

JSrt ^.\r. U-<a4<4L»**< 
ti <q . rt.^>y«-fc

piLP f<n<.
_

feeK :

O' S»V>V AtKVl- -
Location^_______ '; _______ , _____________ .
a)Qeo-Cooiriinates (DATUM-WGS-84) Units-Degree-Minutes- 
Seconds________ i__________________________________ L

6. ^t» H'ts Sx-1*».
\<» farJc4>

i • ■■■ " ■

: b) Classification of Land where stock avaHable
c) Sy.Nos covered : |
d) Villages covered f ” fM u «44>^,|LexU,
ejMandals covered T
0 District

~ Minarale Available in.the .Stock
Quantity available ‘ —•
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A

•• ■■•V

A A.I’,P.M.Or<lcri 470,500 .

1

■>.■ •

• s

9’

  
   

, Cai No;

Howe.No.?,

6;1933LNorth.., 
,. . Arca/Mand 

JaRkamtiw

'Dateorisaua : .

iJistricll i ■ 

■. 'CUy/Dislnci-:'

. i>). piwiietofl):; jr..
il Email: ’   

 

1

0 .

••■/■ ■■ •

J- •

■

....bale& tlmoFrom s ?0/0j/2^.X0g:±S,,,,:,.

.Timcl’erlod!

Day: Tuesday 

.Prior To:
Date & Time: 28/0t«q21..ipiqO.______________ ____

Entry No: 3. l...jaaU"iS'Tlinc :• 26/01/2021 10:00

_____ ______ ..State I :__ _

........lP<>o“«GResl):. .0.^

■ . • - ■ • ■ Streef/Vniage: • ■-

aSa Rural betw/een 165.130 K.M to 165,500 KM .

W.awatla.Cily...:,..P.S : .VIJay.awacla.ll.Town............ Ycnrf .2.021...Fill No. 4q«021,...Dafe: 2Bmj/202X
.,4i> & Sw-iiunisy: 2Z?.£<w 3.‘l.l.P.Cp..PDPPA.................... . L_______

/.,' Urt’urwnee of OrTencb:

l):iiv & Time To :

ill liilbnnation Uccelved al P.S.: 

ej Gcneral.Dlary Reference:.

- 1. n |K* uf InfermnUon i' Written

. ■>. i*tsiee of Occurrence:.

al Oisianee and Dlreetiori Fro.ni'P.S.:

. *>» AdilnSis Piaec: ■ ■ ■ 
■; •polayara.mliTigatlonprbjecl right side

n?an canal.::....;:....^...^...l_._jl. .L. ■

jstatei Andhra Pi^esh; ; F1n': ■' ;

______
Ca«*? ________

.....^...wice oflssue : ..;

.LMobileNi: 129^33030
Area/Man^ri ., . Stretyy.Ulage s’.
yy^^£!a....._,....._ ■_____ No^W^.

 .«0i!.hE?..Pra.4es.h......;. .PIN : 

.... - " • ■''■■'."■v?-
• .FIRST INFORMATION'RKPORT •
(Under Section 154 hhillS7Cr.P.q 

-A » » IV* Z^aMlaa.. aWA CAA - .

’V'./ i’.

•aiy/uui^ci! ’^ayavradaaty.^^^
' c) -III case; ontsi^ the limit of tbb Police Station, then

. . . ’ Sadie 6r P.S..S ! / ' ' ■ ■ ' ■ . . . ■ = '

■ (■ T'.iiiipliiiiiniil/lufarriiaht:
i.. Same's RSifisha.. - ' ? • - 

• ill taih6r'.s?Husb.aii<i’sNames Udaya Bhaskar - 

cj BaleZVesir of Birth : . ; . .  

‘iir lSiitiuiiaKt.v': Indjaii...J,..;,......;; 

■fl l■llfspon^*o: ...’......',

ai Occupation : isa'P.8SI5...._______

h, Address House No: - .
- Ass:. Executive Eiigineer, PJ.p.r.m.c.
• SeC!fenN&4;;.,„..;;.......

.' ' Giiy/Olstrifet s yijayawada City
Ueisiils oriuiowii/suapected^nknown accused with bill particuial^: ’.

• SccialNos ■ -1 :

‘ ;■?. a) Name : Pumac!iandra;raap.ulip.alla.;. 

li) I-ailicr's/Husbsfhd'sNanie: . ...^..c)' Occupation s 
di Ciisies .e) Gender: ..Ma.le..;.....l) Age: p..;.Nationality: Indjai)

. .s» Address HouscNos’ Strcet/VlUageArea/Mandal:

&7wiiS ■

. ..Srriat No s. ; 2^J^  ........... ,
• ••;i) Name: ddyer.tar^.gn.e..j.................. .......................... .... . ....... ____________

•i>.'.r'ailii:r'.s/IlustJand'sName: ■ .5) Opcupation-s ..

k ’ii<. di tasie: . Gentler: Male . ■ s; 0. ■' ' . Nationality: Indian

Address ; -.HenseNOd!-.. . ::-.::Area/Mandals; ■

W ___<_____ .;

42

Howe.No


■ -1

. . r.;

tinaiV:

 

.<•

Cell No:

 t-
•r .

CompiMlonSci .•S.S!o

641 3

• 1

i
■ i

H*bbit(s) Dress HabItCs)Hair Eyes .Teclli

12 13\ 11 148 9 10
.1....

i 

1
i

for <leb> in rcpo'nlns by the complnlniinl / Informant s!
 

■i

, ..IM of property stolen■ ■»

i

■!

State:  

Phonc(Resl); 0 „„

I

h-.

Uerilrmnliiicsf 
■ Pvruliarilics

.......................

i. • ■ r-'

< iiyzl)lslflcl: 

0

'I

2

3

:Tattoo

.19 .
Uurn'Alark -.

is"

2
' Male- .

Male 

i-Ma'e 1

L’eutoderma '

16

Sear 

is

Identincation
• ; MaritsW

7 ~~

' Bulld^ HelBlit (tills)

■ Ocin.

.Oetn ■

Ocm

r'~ .?
' . .PloepOf • ■ 

■Mele~

1-.:: .)! properties sioleii/lnvolvcil (Attachseparatesbetl.Kliecessny):

■ ’T..'

I.) I'huiicton):
■ ■ ■ ‘ . f.llKlil !

1* n\ sical reatarcsytleforrnmes and other details of the Suspect;

. Date/Yearof 
DIrth

Ioingud|>es/Dialect 
■■■/ I . i

I
. I® ; \V '-

at; C»}iU:

*4) \rtdvess

   
,,.„oes« Import/U.D.Cn.cyto. If nnyt.................... .....................................................

_C) bccupBtlon: ...----------------
Age, p„ .Nntloiinllty: Indian--------

 ' - Arcn/Maiidal.sStrceWVlllaBo,:,

J

 
......WN:p„„
9.___ ■___ ....

XVIial Xu: ............3............

a. ■.Name: ..........................................................................

t.i Vaihef's nhis.band's Niiinc 5 ........................
. e) Gender : M81a_

« .wvswv^aoo********

House No t

43



 Oiiitf iwalime of dispatch to tUe court: .

■ i

.■5

■I

■ ■ •>

.<■’

v'

iStotioB

r’

V

■ ■ ’'••••

<"*• SiRimlure/ oftlie
. ; euinpluinant/.informant. . .

■ •'Itoroe-
----

\ / 

•••;V
^■4'

It
.■■' t ':•• ■■-•

■ . I
• ■

t ■■<■ ■•<•’* .■■••■

‘'d mlrs..Andl.bnyAP16TJ2795 was empty, then seized the both vehicles. Wherein accused person Dullpalla 
j^iirnacharidra rah was committed theft of soil with the help of both lorry drivers from Polavaram right side main

• .,pand:evndan,OwasJ2cub,Msplso!l,^^^^^^^ _____
\<tiiin when:

/^j^'l’lie abuve inforiuniioii reveals commission orurrcncc(s>tJ/s as mentioned at Item No s
. II ^•ijisiered die case and look lip the investigation or: . Names. VISVVANTH PQLISgTTI.

t}in.-cicdtotakcuptlioluvcstig»tionor Rank s Sub-lnspectdr No,__

.1, Kefiiscd invertigation due to; _____
4i tnmsrerredtor.S: .District: ... — on point of jurisdiction,

l-\l.ltrciid.overtotIiecompIainant/tarovmant,adinitted:iobecpFr«:flyrecordeda.nd. . 
a copy given to the complainant/informant, frec of cost.' . . . .

•iLoatc \

■ ■ ■

I'
"y ■

■■J'
■

/.'W;

..
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..A

■

Are^andiil:;; r-

i.

_;„;.2„PIN: 0 

.,„jCenNor 0 •: ■ .

_____ ■ ■ State;' .

'An^dBabu'

PIRST INFORMk*riOM REPORT * 
(Under Section 154 mill IS7 Cr.P,q

-as^

0

A.P.PM.Ordert ^70,500

Yean 2022„.mN6. 313ttM2„Date! 22/650002 ' '

1

J" Estate; //

€) Gender:- Male. . :0 .Age; 6 ; 

JiweWiitage: ;
■-■■= -- '<■ • B

r .

■ ■': - : ■ ■■>;<■. j

^‘SW»??"'''d^i5sfa

£2iiSSS3;5 •

< 

B"'-' J

"T?^

^ '• •’ • ■

V ■'B'" ■'. 'r '. -

'"• '■■■ '•' ■-' -•* ■

_ _____ iOfeS
'■■•</■.' / Age: .

>te of Issue ;.-• _,J^J.;,l;,,„.i:..>a(i«irb^y;^
..........................-

'Ba
stale; AndKia; PfedesK - >

■ Af

•<.s
• ■A?/;’

. . . _ .
. ,:,: b) Father'i/Hpsiiand'sN^.e: ;.-----

<: ■ -S-dy^^iteA..-.-- <'=-:;'-:.L-j3^ G«nd4r:.,Ma!S;.;.;^,.
• .7iA:^xidiA.AiHbMsXk6i ■/. ' ;■ .V:st?eetzymii.;.\<A
.' :• '■■■■■ ■ • ■ • •■^-■ ■" ■ •*’■ 

■ >.£n.

. ;^ay_awada city • P.S: Vllayawada II Town
'Xdte & Secttoiitsys 379 IPOS PDPPA -  ___
-.3. a) oiiwr^ceofOiRiie; Day: Sunday„..,;„„.„____ „„,DnU & Time From t ' 10:00____

.■Bate’snmeTo; '. 22/0S/202210:60^.PriorTo; ............................. Time Period;

. l»)-;iBBprbatlonlte'ccW^ Dole*Timc;.: 22/05/2022 ia30________________ ___________
'..■ ^0? EntryNo; 2...............50,5*Tin|e; 22W,igMg..i2!30____ _

. ?■.;: 4..;^peorihltoinitl9n;^^>..ii^.„„..;.A^,„^^^

. V - Kv- ••.: ?
.a>; ,D!sta;ieej^ln^iMiwmP&;.. . : 5 iS.:; " ""

•^<.lSg8SMW&
3.SSk®K

•.Q , ^pdrtNd;;- • •■, ..
. :iJ o«npBiion;<^^|nss!^:..J;.

•;;;,.li)Ad*issA\;Hdiseilj;; <• '•

■■■-■' :...FiatNo.Es=-^ i;v - __
____ ' "

Dfti^rknduS^ib^iitaOTriiacMsetfwh  ̂ S
. .. <;• • -■ .-

e-iJ^jUmgMahedwara Rad . ■: --I----

JjladgBidity; Iqttenj; . ;'

..;,’^^(ton^r; .;. •.'Hb wse, Nb : -.'.

..h) .'ThonetOip;. i
. ; i):: Email ; • '7\ "'.aI-lL,
• ■■' ■ ■

Seriiil.Wb;:\AA-^L£:^-.i^

bj,.T«teris/Hiiu^'ajiame;

; Addn« -, TOi^No;’;.
* ••■ .. ■ '■•••.■. /y ’-t'*

/rCliy/Biitritt

it)-ifh«««(9">\ >~

■ ■ - ■■‘■
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Habbll(s} - ■Eyes

■■■■io.';.'

■■i -.y:-
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-r4

i
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s
I
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; ft?F8“».g^DfaIect 
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- .Iseft.
; X- ■ . ■

•■■■•■ • 9"

—Lilli;

' * '• .%••• ■ •?

La'-S-~
;^r.OT'

' em;-cm .
■ l.'aAWOT"

■

BBrnTtliirk ;■
: :■■■■•

■ >■' ■ ■ 

■ ■ Lcueodernia.' 

/•j ' /j-

"' Male' ■ 

'Ajlele >:

. , . f./ *

; Dinli / *

L: ‘ S ~
:' :

 1- 

L:....^„cyiNo.i.■ X' .

•• ; k

ZlS

r 
L' r-

I-

■■

L.-i' ■■■■■ .•■—;... ■. .■■■
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e) Gender: Male 0 A^: 0..„„NalionaBty = Mran.^--.
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//TRANSLATION//

To,From

Smt. M. Purnima Sravanthi, B.Tech, Station House Officer

Assistant Executive Engineer, Agiripalli Police Station,

Station no. 1, PIPRMC sub Division No. 1 Agiripalli Mandal,

B.B.Gudem, Gannavaram Mandal.

Sir,

Spoil work of Polavaram canal in Suravaram village of Agiripalli 
mandal is going on. The source of this is that when I went along the 
canal to inspect the canal, I noticed that the spoil that had been dug 
and poured on the embankment in Suravaram village had been 

moved. When the farmers were questioned, they informed that some 
people were illegally moving spoil from the Polavaram canal. It is 
observed that the spoil placed on the right side embankment from Km 
133.800 to Km 134.200 of Polavaram canal is about 15000 cum lost. 
What is hereby informed is that I think that a person named G. 
Suresh Kumar, who is working as a sub-contractor of PCL in 

Suravaram village, may be moving the soil. Therefore, I request you 

that appropriate action should be taken to prevent illegal movement of 

Polavaram spoil in Suravaram village.

Subject: PIPRMC - Illegal removal of spoil from Sooravaram canal 
in Sooravaram village of Agiripalli mandal - Regarding.

Yours faithfully, 
Sd/-xx

(M.Purnima Sravanthi) 
Assistant Executive Engineer, 

PIPRMC sub Division No. 1, 
B.B.Gudem, Gannavaram Mandal.
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1

---------- -
Scanned with CamScanner

(b) Address,. . .i)2. ...
 ...................... .....;.'.......

(c) In case, outside the limits of this Police Station, then
Name of P.S.,’ '...... . ...... ;..District ...._ ..........

8. Complainant/lnformation:

(a) Name..... 

(b) Fathersfrlusband's Name: '
'..(d) Nationality..

(c) DateA'ear of Birth
(e) PassportNo:....... ...............................................................................

. «.A,n accused with full particulars.
• Details of known/suspected/unkn , i XUU 

3 ........;............ ••••••..........■..........

, ■ ■ ..... •■••:•••"■................ ...pecomplai"’**’""’"*-
’• Reasons for delay Irireport'nflW ........ ...............

^^^^PtiESBMATlnK. /'•''•'’■M Ords, n

. f*Ac..^f^^^.toseo„ons..:.;;2 :.......

(iii)Acl-;................. .......

(jv) Other Acts & Sections.

J (a) Occurrence of offence 

Time Period ;

(by information received at P.S.. Date..Ml.(^.|. l !^, ■

(c) General Diary Reference Entry No:...)JCy.l.’.Ato.:.2.

4. Type of information; . Written/Oral
5. Place of Occurrence : (a) Direction and Distance from P.S.,

.... ; Beat No iJ'..........
.tS3/..iw;.sS4...oSiih^Ji,

•"•Year 2^76

Sections

•ections...^...

••-•..Sections

..............

..Time to  ...

■Time....S0.’.Zy.62.by)?
..Time...!§0.’..((i5...fe
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9. Particulars of properties stolen/involved

No, to

lant, free of cost.

15. Date & Time of dispatch to the Court  

Signature

Name..

Rank...

!

•

I;-'?

/■<

•a

Scanned with CamScanner

(Attach separate sheet, if necessarv'

 

10. Total Value of property stolen/involved

11. Inquest Report/U.D Case No. if any .............................. ;
12. First Information contents (Attach separate sheet, if necessa^)

I A tA ke/e cat/h

1 ’ Pl(l CiJo<\^ bitlh Yefb'fl' li

SAibYndhei to .

3 • 6of:i to L ?>b.HTA • .

icer Incharge, Police Station

’..S.!..:...M.?.........

14. Signature/Thumb impression 
of the Complainant/Informant

13. Action taken; Since the above information reveals commission of offence/s) 
U/s as mentioned at item No. 2. onence(sj

(1) Registered the case and took up the investigation^

(2) Directed (Name of 1.0   
take up the investigation or

(3) Refused investigation due to
or

(4) Transferee ,o P.S _...OisMct..._..'...on poWefjurfedWm
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2. 

.'Time, 

..Time..l^.-,I.Q.I?(..;.

i '  
pw-

..... ..............................

/ Z- /J
Scanned with CamScanner

"I ■■ 
■-<

... :................. -.r

;........ ..(d) Nationality..^....••-•••••■■■•■

 Place of Issue

EIBSJNFormation REPO^

.,( Sections...;. 
..................... ............... ....................

, ^Aci.-."......... ........................................ ............................ ■■■■■:••::.......:.:...............  .

iij)Aci.................. ..................... ....................... ...........Sfsz^..^,.... :........

.,,)C!WiAcS &

|,) occurrence of offence ........Date froni...P«0?;..TC>.Dateto..!.?-.9L'®!^

Time Period ...Time From...; Time to
(b)lnfonnation received atP.S., Date......(^'.?.'.^°!.^. ;Time...(^:I.Q.ky......„. .

i (c) General Diary Reference Entry No: .^.-.X

L Type of information: Written/Oral 
Place of Occurrence: (a) Direction and Distance from P.S., •"•■t ”-  ..........

i (c) In case, outside the limits of this Police Station, then 
NameofP.S District....

5. Complainant/Information:

(a) Name

(b) Father’s/Husband's Name...

(c) DateA'ear of Birth

{e} Passport No.,
(I). Occu^lion...A^?......r-............. .........

’/o^scf^ownreuepectedZunK^^^^
(Attach separate sheet, if necessary)
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to

15. Date & Time of dispatch to the Court 

r

$0^

■. ■/=;

Scanned with CamScanner
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•••I

■i

10. Total Value of property stolen/lnvolved 'r:?..............................

11. Inquest Report/U.D Case No. if any ........'.7 .................
12. First Information contents (Attach separate sheet, if necessary)

14. SignatureZThumb impression 
of the Complainant/Informant

(Attach separate sheet, if necessa,y.

'

0-1 fX\ Ce-&-. 0^

Hl fir^,^ -tSoZit, Cd^<^

xJ^TRegistered the case and took up the investigation or

(2) Directed (Name of 1.0... * >
take up the investigation or............................

(3) Refused investigation due to
...or<4) T.„s,=,.a,oP.a......... ......................... •.....

SIsnalure ^fSi^ri^arget Pofce'sL'tfen 

Name... S Sf ?..
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(o) Passport No. , 

' (f) ■ Occupation.... rA ‘

I; Reasons for delay in reporting by tfio coinplfilnanl/iiiionnanl.
..^..............................;.................................................................:■ ■■

i

......Date from

.....Time From..<^5.\'/A^°,.?:'Time to- T

Date...^?.6.^:/..^fe.;.,Time...Q.I... Zo C

VO (• 
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T- '

Scanned with CamScanner

(d) Nationality,  

..... Place of Issue,.,,’’,.

(g) Address.. .Cn.’)no.- 3

'’f'*<"^n/su5pocled/unknown nccusud with full pai ticulani.

1. 
2 '• Pirtt-m LI {t(

A.P.P.M Order No. -109 K 410
FIRST INI-QRMATIQN REPQ.RT

■1 nieir- I 1/-. (UikIoi Sections 15-1 Cr.P.C)1. Dislnct: VijaynwadnCity. - -------------- - ~ '

2. (i> Act I pc
(ii)Aci;..’..............'’.,7..

P,S.NUNNA Year.2010 l-IR

..... Sections...,■....•i^.,”.(’7  

,...;.... Sections.. \..7 ■: ...........'

■ Written/Ornl r-h At/
Place of Occurrence ; (a) Direction and Distance from P.S.. .'N.e.Y.\'?..,F.‘=^k.'.^.’^’^.’

.......... .BeatNo.... .^...;,

(b) Address ...fe.l?^y.^?.'?l;TX) 
; ........... ....... ........................................................ .......

{'..} In case, outside Hie Ihnils of this Police Station, then

. Name of P.S .....................District....7..
6. Complainant/Information ;

(aj Name...  

(b) l-ather’s/l-lusband's Name 

(c) Dnte/Year of Birth .7

'' ■ 1^ I , 7/> PJternu 1 n v‘t -i«.>n va-i i j/yn^jn c’-j/)f l6 IM

...................................   ....;. ..............yj........... I

("OAct.: ..................Sections.... ................. ..;..

(iv) Other Acts & Sections.,

: 3. (a) Occurrence of offence,,;....,.. Date from..'^/../!?r./'^5;feate to.,. ..

Time Period...............

(b) Information received at P.S.,

(c ) General Diaiy Reference Entry No:

4. Type of information:

Time . O !..:'. ^5-

V''r
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,, Pa„ia« of,.™por«-’
..................................................................................... .. .......................................................................•.... ■'*'■’

,0 ,„,aival.«f,.rope,lyslolen/i,.volved ~

11. inquesi ReporWD Case No. if any................... .7
12. Firsl Infomialion contents (Attach separate sheet, if necessary)

S^'f'

13. Aclton laken. Since lhe above information reveals commissi™, oi„«i 
U/sa5ment,one0atilemNo.2. CfC g

"^iaS£!!!P case and tool, up me invesligalion or '

(2) Directed (Name of I 0
take up the investigation or

(3) Refused investigation due to 

(4) TransferredtoP S —
PI ..................... District r:..... on point of iufisfi.i"
and a copy given Vthe^2DlS*?//°p'’^®^‘- to be correctly rew- 

"""“nVlnformant, free of cost.

Signature of Officer tncharge, Police

Name... .^. .•

'"^ank. .s .-PaVU-^.,-
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■...■ ......................;...........................................................................................- . ..

,b) ,„,onna,.„ receded a. P.S.. '

■ (c) General D,aryReference EntryNor.vajfty..fg_ ,,

4. Type of Information:' '-•IwittenfOral.
5. Ptace of Occurrence : (a) Direction and Distance from P.S., .

•  . j.

............................... .........     ;..BeatNo.s...^.........
W .....^Jel-..,.tSg..^a,..Kin.... .

(c) In case, outside the limits of this Police Station, then

Nameof P.S., rrTT?................ District.... rr-.
6, Complairiant/lnformation:

(a) Name...^/?a*z.;,....ZsZ4..-$^?3>!n.'^/^.7f?....4-.'4:^5f/zt?./

(b) . Father’s/Husband’s Name ~.. ....; ■■■■■

(c) Dateffear of Birth..... ............... ....;...........(d) Nationality..^AJJ>.Z>^....

(e) Passport No .......... ~..Date if Ossue....;....rrTrTr..Place of lssue...rrr....,;.

r. Details of known/suspected/unknown accused with full particulars. 
(Attach separate sheet, if necessary) .

. 

2. 

. 3. 
8. Reasons for delay in reporting by the complainant/info

......... . .......,..................
{ii)Act...

(iii)Act.;
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.or

Rank.

.........15. Date & Time of dispatch to the Court ...

Scanned with CamScanner

[ion 
ftant

14. Signalu/eA’^jJSfi^ 
of the ComplainanI

,,WW,dBo.prcpertys.olen*v=>ved....^^ ...............

■ "-cessary,

-rtuL Si2>'-^ fil^

Ccio^

1
. \

13. Action taken: Since the above information reveals commission of offence(s) 
U/s as mentioned at item No. 2.

(1) Registered the case and took up the investigation or up j^NSs-j

(2) Directed (Name of 1.0 No to 
take up the investigation or “

(3) Refused investigation due to 

(4) Transferred to P.S rTT??.........District..???: on point of jurisdiclioa

F.I.R. read over to the Gornplainant/lnformant, admitted to be correctly recordjl 
and a copy given to the Complainant/Informant, free of cost.

Signature of Officer Incharge, Police Sta^

Name '

. An.rtlessBlen"'"'*'''!) I, l
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3 (aj Occurrence of offence...,, 
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I
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;
(c) In case, outside the limits of this Police station, then .

Name of P.S., ........“...District..;................ r'"".
6. Complainant/Information: -

(a) Name   

(b> Father's/Husband'a Name j.,
(c) Bam^earof W

(e, PasspoNNo........:^.......Dalelfl«»-...--... ;
« oaeapa,.„....-

W Address
AOa,a»s.,p„„„,s„spepl.dA,pk,«.H»:rm»Pdwllh^ "
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1 ’ ./k ii USII5. ^-ndifUj
, T«.pa?^ “• I

14. SignaturefThumb impression 
.of the Complainant/lnformant

I (Attach separate Sher,, .

............................. ......  
.tt*****..........................................................................................................................................*••»...

15. Date & Time of dispatch to the Court:

c>npl i '“I’t.-

£«v;fc'pnf,
Cerpy K ^' (12.^

13. Action taken: Since the above information reveals commission of offenceis)
 U/s as mentioned at Hem No. 2.  ̂1^ 3'^

(1) Registered the case and took up the investigation or

(2) Directed (Name of 1.0 ~7no.’.
take up the investigation or

(3) Refused investigation due to ....................... cr

(4) Transferred to P.S :...... ..ofetricl on point ofjurisdi*'

' anda MoVoiuon'tn'ih admitted to be correcliy recorii’i
py given to the CompiainanPInformant, free of cost.
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Rank___..................
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• 'details of known/suspected/unknown accused with full particulars. «=^ <<. i| o o 

(Attach separate sheet, if necessary)

-•/.....
   ........

B(ii)Act ..............Xp.^ •••Sections.,..
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B (iv) Other Acts & Sections -~
I (a) Occurrence of offence Date^rom;..'^.,.'^.^;’^?^^^

Time Period.... ;...Time From..:.......^;:. Timeto...lo'^;Q.U?^
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(c) General Diary Reference Entry No:.....!/^..(?JO;5J .Time....

Type of information: . Wri^Oraka-^ •

Place of Occurrence : (a) Direction and Distance from P.S.  
; ..................... ...: ...Beat No.  

I. .-. c.!.*:!. ..^s.fv.z.. 
5-.fn7?.<3... -CV.^!! ....

(c) In case, outside the limits of this Police Staftion, then
Name of P.S ................^^777 District .Tt:..,

Complainant/Information:

(a) Name

(b) Father’s/Husband’s Name. 

(c) Date/Year of Birth,............

(e) Passport No

(0 • Occupation
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11. Inquest Report/U.D Case No if any 
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18, -Gap/a. -eiAC-lld^-c-Ql

i
?■

I
8^.

14. Signature/Thumbim®^)f’«i‘) 
of the Complainant/Informant
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take up the investigation or................................
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(4) Transferred to P.S  nktr- ♦
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H ................................ .....BeabNo.TLziJ-
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I (cj Incase, outside the limits of this Police Station, then
i Name of P.S;., tzt:................. .....District.

gS. Complainant/Information: 

I (a) Name...Tbftt».‘..7cvmi»/.............. .....................
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Scanned with CamScanner.
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14, SignatureZTnumb impression 
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10. Total Value of property stolen/Involved,.

11. Inquest teport/U.D Case No. if any........

12. First Infcrmation t--------
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13. Action taken: Since the above information reveals commission of offencefs) 
u/s as mentioned at item No. 2. .’

(IJ Registered the case and took up the investigation or
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' take up the investigation or

5
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 on point of jurisdiction.
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.5=k.4.\3-nVV..c: '
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'•■'T------

V .- 
,<•

§ 7,. Details of known/juspected/uriknown accuwd with full particulars. .
(Attachseparatesheet.lf. necessary)

. ..(j? ..Th.+.Lfodkh4i.'.;/,:&iro.feVa;V).;;.i.S'/:d;;^  ̂ OjA^ne .;.

1

* » a «*

;

I •
I'-

' (c.) In case, outside the limits of this Police;Statioh, then

: Name of.P.S.,-;..... .■.i*ir./.v.'..;y;i...,>»,MS«i"”:DIstnd.....................

6.;;Corpp|ainanVlnforrnation: . ■•
■ : ■ (5;Nami..;XVV No,

(b) Fatbeds/Husband's Narne...y».; ....... .

(c) Date/Yearof Birth..... J... (d) Nationality.Xoi^i.Cs.'OjZo.C VwPii -

Ce) Passport No ........rTTT.i...Date if Issue rtr Place of lssue....777r.... .......

"■(g) ■ Addr4ss^;(^.lJx:V.>nD.;;;fe5^„^o.yoSH.i.c....^on.yAZi(j>m .

J .
■ ; (ill) Act......--"-”;-”;"-’"”"*”"””

(M ”7^

j '(a) Occurrence of offence..

Time Pjeriod.....;.

. (b) Inform'atibn recelved.af P,Sm

. ' (c) General: Diary Reference Entry No:

4. Type of information; :WrittenZQraI. ■

5. .Place of Occurrenceija) Diret^ion'aiid Dls^an^e ff^^ P.S..... -VvJOTS.t.V?!.rC)

/; (b)' Address

......... .

- A.P.P.M Order No. 409 & 416
'.• ’;-v

■ FIRST.INFORMATION REPORT '
• (Under ‘Se?tlon’i 154 Cr.P.C)

pljtricf.VtJayawada City, II TOWN P.S..:?.019.r-|R No.-,.gJ.l/l^... Date.l.Q.Vu.V^-

,ipC.V....;..;^v.....£i?A;>;jSectl8n5-/!^^ P OF I'
■' /’ \> • ■. •■■■'•. - \ _ • ■ ■ ■ '■ .

..,«.^t.,,■■■,.... ..Sections,

.Sections
<■ ...................................................................................■

•y,’•*/■*’*•<•*•**•*•••*••••*••*••*/

T..,;...’.Date ■f|-orn..,...T?...?.;.... Date to...\O.V.\.\v^

..Time From.,;,.777... to...D.5 ..OD.Viy-S

• £^ate,:;4D. A\.h.^..vTime.;..Q^^^lR.59^i .

:SZ»; .,-B.........Time....Q.S\;.9..Q..h'P .

.. . APldfO^qS^ ■ 
................................................................ .. . ‘ ,

■

Scanned with CamScanner

77



.it.

A separate report of-the complainantris herewith enclosed

No 

...cf

CMM
■ -4

a

Scanned with CamScanner

I
!

i
..!C

■ 13. Action taken: Since the above information’ reveals commission of offencefj) I 
u/s as mentioned at Item'No. 2. •  ■

: n. Reasons for delay In repot Un}; b'y the comp,lalnant/informant.

.................. ;..............  

vii”^ COUU- ’ :

(1) Registered the case and took upjhe investigation or

(2) Directed (Name of 1.0 ~................. I
take up the investigation or

(3) Refused investigation due to 

(4) Transferred to P.S rs?..... .District. on point of/uffa<S<=-'

F.I.R. read over to the Complainant/Informant. admitted to be correctly 
and a copy given to the Complainant/Informant, free of cost.

15. Date & Time of dispatch to the Court . ......................

Sir.
Original FIR is-submitted to the Hon'ble 
along with Complainant Report, .

❖ Copies of the FIRs are submitted to the all concerned office 
Copy to the Complainant. 
Copy to Station File.

10. Total Value of properly stolen/lnvoivcd IQ;.O.OQ./^.

11. Inquest Report/U.D Case No. if any <...~

12. First Information contents (Attach separate sheet, if necessary)

9. I’ailiculaisof properlies stolen/lnvoivcd. (Attach separate shoe, ir 
................................................................................................................................... .................................................................................................................... ’

14. Signature/Th^ffbJmpfesslon 
of the Complainant/Informant;
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DISTRICT:: KRISHNA

W.P.(PIL)No. 19 of 2023

ii

Filed by:
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z1

G.P. for Irrigation & CAD (15531)
Counsef for the Respondent No. 10
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C.C.No. OF 2023
In

W.P.(PIL) No.19 OF 2023

RUNNING INDEX

Description of the Document

Petition and I'-6
2. 06.03.2023 59

7^)3
3. 55

4. 14.03.2023 55

555. 27.03.2023 77^C
556.

55.03.20231. ^1

Amaravathi

.03.2023Date:

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
AT AMARAVATHI

Page
■ Nos.

Counsel for the Petitioner

Photographs of illegal mining 
along with Date, Longitude 
and Latitude_________ _____
Vakalath

SI. , 
No.

1.

Date of 
Paper 

.03.2023Contempt 
Affidavit
Copy of Order in W.P.(PIL) 
No.19 of 2023______________
Copy of Petition and Affidavit 
in W.P.(PIL) No.19 of 2023 
Copies of Representations of 
the Petitioner_______________
Copies of Contempt Notices

Date of 
Filing 

.03.2023
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C.C.No. OF 2023
In

W.P.(PIL) No.l9 OF 2023

Between:

AND

i

/
/

1. Sri Sasibhushan Kumar,
Principal Secretary, Water Resources Department, 
Secretariat, Velagapudi, Amaravathi - 522 503, 
Guntur District, A.P.

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
AT AMARAVATHI

MEMORANDUM OF CONTEMPT CASE 
(Under Section 10-12 of Contempt of Courts Act)

2. Sri C.Narayana Reddy,
Engineer-in-Cbief, Irrigation,
Water Resource Department, 
Governorpet, Vijayawada.

... Respondents/Respondents 10 and 11 in W.P.

Pilli Surendra Babu, S/o.Nagaiah,
Age 41 years. Occupation: Ex-Army, Social Activist,
R/o.Kesarapalli Village, Gannavaram Mandal,
Krishna District, Andhra Pradesh,
Phone: 9640141199, Pin: 521102.
Bank A/c.No.20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678,
PAN No: ANLPP8069N
Email ID: surendrababu.pilli@gmail.com

... Petitioner/Writ Petitioner
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For the reasons stated in the accompanying affidavit, the petitioner

herein prays that the Hon’ble High Court may be pleased to summon the

respondents herein and punish the respondents for willful, deliberate

disobedience of the Order of this Hon’ble Court in W.P.(PIL) No. 19 OF 2023,

passed by the Lordships Hon’ble the Chief Justicedt.06.03.2023

Justiceand the Hon’bleMISHRAKUMARPRASHANTSRI

Dr.V.R.K.KRUPA SAGAR, arid pass such other order or orders as this

Amaravathi

.03.2023Dt.
TpvR.'

Counsel for the Petitioner

Hon’ble Court may deem fit and proper in the circumstances of the case.
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OF 2023C.C.No.
In

W.P.(PIL)No.l9 OF 2023
Between:

AND

AFFIDAVIT

I, Pilli Surendra Babu, S/o.Nagaiah, Age 41 years, Occupation: Ex­

oath as follows:

Army, Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna 

District, Andhra Pradesh, do hereby solemnly affirm and sincerely state on

1. Sri Sasibhushan Kumar,
Principal Secretary, Water Resources Department, 
Secretariat, Velagapudi, Amaravathi - 522 503, 
Guntur District, A.P.

2. Sri C.Narayana Reddy,
Engineer-in-Chief, Irrigation,
Water Resource Department, 
Governorpet, Vijayawada.

... Respondents/Respondents 10 and 11 in W.P.

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
AT AMARAVATHI

Pilli Surendra Babu, S/o.Nagaiah,
Age 41 years. Occupation: Ex-Army, Social Activist,
R/o.Kesarapalli Village, Gannavaram Mandal,
Krishna District, Andhra Pradesh,
Phone: 9640141199, Pin: 521102.
Bank A/c.No.20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678,
PAN No: ANLPP8069N
Email ID: surendrababu.pilli(5)gmail.com

... Petitioner/Writ Petitioner
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1.

2.

3.

It IS humbly submitted that the above stated WP (PIL) No. 19 of 2023 

was filed by the writ petitioner before this Hon’ble Court for a Writ of 

Mandamus to declare the inaction of the respondent authorities in not taking 

any action against the persons involved in excavating, transporting gravel/clay 

illegally from the bunds of Polavaram Right Canal in united Krishna District 

and for further consequential directions.

It is further submitted that the above stated writ petition came-up for 

adjudication before the Hon’ble High Court on 06.03.2023, wherein this 

Hon ble Court passed the following Order:

"Heard the learned counsel for the petitioner.

Issue Notice to the respondents, returnable in four weeks.

Personal Notice is also permitted.

Respondents 10 and 11 shall file counters along with 
comprehmive report on the issue of illegal mining over the Subject 
area, by the next date of hearing.

Post this case after four weeks.

Mem whOe, respondent Nos. 10 and II shall ensure that there is 
no d egal mining on the bunds of Polavaram Right Canal in united 
Krishna District.

I am the petitioner herein and as such I am well acquainted with the 

facts of the case.
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It is further submitted that inspite of the orders of the Hon’ble High4.

Court, the illegal mining on the said canal bunds of Polavaram Right canal in

had submitted representations to the respondents herein on 14.03.2023, which

was endorsed by the authorities on 15.03.2023, but, however, the said illegal

mining is ongoing.

It is further submitted that having no other alternative, the petitioner5.

Hon’ble Court, the respondent authorities

this Contempt Case. F-

the united Krishna District is ongoing, illegal mining is carrying out by the 

unofficial respondent. It is further submitted that the petitioner/writ petitioner

had got issued Contempt Notices to the respondents herein through his 

counsel on 27.03.2023, but, inspite of the same, the respondent authorities are 

not taking any coercive action for stalling the illegal mining of Gravel, etc., 

from the bunds of the Polavaram Right Canal, inspite of the directions by this

are not responding nor

implementing the orders of this Hon’ble Court, which clearly amounts to 

flouting of the orders of this Hon’ble Court, which comes under the purview 

of Sections 10 to 12 of the Contempt of Courts Act. If unless and until the 

respondent authorities are not punished under the provisions of the Contempt 

of Courts Act, the illegal mining on the bunds of the Polavaram Right Canal 

will not be stopped, therefore, the petitioner is before this Hon’ble Court 

under the shelter of Section 10 to 12 of the Contempt of Courts Act, by way of
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6’

the Chief Justice

Justice

as this

Attestor

verification statement

Verified on this the day of March, 2023.

Deponent

Deponent

Counsel for the Petitioners

Hence, it is prayed that this Hon’hle Court may be pleased to summon 

the respondents herein and punish the respondents for willful, deliberate 

disobedience of the Order of this Hon’ 

dt.06.03.2023 passed by 

SRI PRASHANT

I, Pilli Surendra Babu, S/o.Nagaiah, Age 41 yeara. Occupation: Ex­
Army, Social Activist, R/o.Kesarapalli ViUage, Gannavaram Mandal, Krishna 
District, Andhra Pradesh, the petitioner herein, acquainted with the facts, do 
hereby verify and state that the contents of above paras of the affidavit filed in 

support of the Contempt Case are true to my personal knowledge and are 
based on legal advice and believed to be correct.

Sworn and signed before me 
on this the day of March, 2023 
at Amaravathi.

and the Hon’ble

ble Court in W.P.(PIL) No. 19 OF 2023, 

the Lordships Hon’ble 

KUMAR MISHRA

Dr.V.R.K.KRUPA SAGAR, and pass such other order or orders 

Hon’ble Court may deem fit and proper in the circumstances of the case.
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(SHOW CAUSE NOTICE BEFORE ADMISSION) 
IN THE HIGH COURT OF ANDHRA PRADESH AT AMARAVV»W_

(SPECIAL ORIGINAL JURISDICTION) J "

MONDAY .THE SIXTH DAY OF MARCH 
TWO THOUSAND AND TWENTY THREE 

:PRESENT:
THE HONOURABLE THE CHIEF JUSTICE SRI PRASHANT KUMAR MISHRA

AND
THE HONOURABLE JUSTICE DR V R K KRUPA SAGAR 

W,P.(PIL). NO: 19 OF 2023

PMSmndra Babu, S/o.Nagaiah, Age 41 yeare, Occupation. 8°“^
Activist, RZo.Kesarapalli Village, Gannavaram Mandal, Knshna Distnd, Andhra 
Pradesh, Phone. 9640141199, Pin. 521102. Bank *'o-No-2001591‘*022 Bank 
Name. S.B.i., ReddVgudem. Aadhar Card No. 4177 4802 6678, PAN No.
ANLPP8069N Email ID. surendrababu.pilli@gmail.com •

Petitioner

AND
1. Union of India, Rep. by Secretary to the Govt, of India, Rashtrapathi Bhawan,
2. The WriSpa^Secretary, Ministry of Environment. Forest and Climate Change, 

Indira Paryavaran Bhawan, Jorbagh Road, New Delhi -110 003_
3. The State of Andhra Pradesh, Rep. by its Chief Secretary. 4th Block. 

Secretariat. Velagapudi. Afnaravathi - 522 503. Guntur District. A.P.
4. The Principal Secretary, Revenue Department, 4th Block, Secretariat, 

Velagapudi, Amaravathi - 522 503, Guntur District, A.P.
5. The Director General of Police, Vigilance and Enforcement, NTR 

Administrative Block, Pandit Nehru Bus Station, Vijayawada - 520 013.
6. The Addl. Director General of Police, CBCID. Police Head Quarters,

Mangalagiri, Guntur District. adpcr
I. The Member Secreta», AndhraiPradesh Pollution Control Board, APPCB 

D No 33-26-14 Vil2, Near Sunrise Hospital, Pushpa Hotel Centre, 
Chalamalavari Street, Kasturibaipet, Vijayawada - 520 010.

8. The Director, Department of Mines and Geology, Ibrahimpatnam, Vijayawada,

9. The Director, Special Enforcement Bureau, Police Head Quarters, 
Mangalagiri. Guntur District. ■

10. The Principal Secretary, Water Resources Department, Secretarial, 
Velagapudi, Anjaravathi - 522 503, Guntur District, A.P.

II. The Engineer-in-Chief. Irrigation, Water Resource Department, Governorpet,
Vijayawada. .... ..

12. The Collector and District Magistrate, Krishna District, h^chilipatriam.
13. The Collector and District Magistrate, NTR Vijayawada District,
14. The Regional Vigilance and'Enforcement Officer, Vigilance and Enforcement 

Department, Vijayawada, NTR District.
15. Buddi Bhuvindarao @ Kali, S/b.Satyanarayana, Suram Palli Village, 

Gannavaram Mandal, Krishna District.
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16. Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna. R/o.Keesara Village 
Kanchikacherla Mandal, NTR District. Ph.8897505319

17. Kareem Khan, S/o.Babu Khan, R./0.H.N0.6-88/I, Rampur, Dharma Nagar 
Mandal, Warangal, Telangana - .506 151, Ph.8555961061

18. Inkollu Sunil Kumar. S/o.Sivaji, R/o.D.No.3-77, Bejathpuram Village, 
Tadikondi Mandal, Guntur District. Ph.9948252849

19. Chalivendra Ramakrishna, S/o.not known, R/o.Naridanauru Village Unguturu 
Mandal, Krishna District. Ph. ,8179194479

20. Pothuraju Madhava, S/o..Seshaiah, R/O.Opp. Rice Mill, Kothuru, Tadepalli 
Vijayawada Rural Mandal, NTR District. Ph. 9700908499

21. Vuyyuru Gopalrao, S/o Rangaiah, R/o.Beside Mee-seva Centre, Kothuru 
Tadepalli, Vijayawada Rural Mandal, NTR District. Ph. 9490148424

22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao, R/o.Nynavaram Village 
Vijayawada Rural Mandal, NTR District. Ph. 9390508999 .

23. Akula Srinivasarao, s/o.not known, R/o.Kundavari Kandrika, Pathapadu 
Vijayawada Rural Mandal, NTR Ph. 8332929497

Respondents

WHEREAS the above named through his Advocate Sri V R Maheswara Rao 
Paleti presented this pleased to issue a Writ, Order, or orders, more particularly one 
in the nature of Writ of Mandamus,

(a) Declaring the inaction of the Respondent authorities in not taking any 
action against the persons involved in excavating, transporting gravel/clay illegally 
from the bonds of Polavaram Right. C'anal in United Krishna District causing Crores 
of Rupees loss to the State exchequer'despite receiving several representations of 
the petitioner sought for action of the respondent authorities on the persons involved 
in excavating and transporting on the bonds of Polavaram Right Canal in United 
Krishna District without any permissions and ha violation of The Mines and Mineral 
(Development and Regulation) Act, 1957, Environment Protection Act. A.P. Minor

(Prevention and Control of Pollution) Act 
1974. The Air (Prevention and Control of Pollution) Act. 1981 amounts to -arbitrary’ 
unlawful and dereliction of duty.

(b) directing the respondents no mining operation shall takes place on the 
Polavaram Right Canal In United Krishna District unless all the statutory sanctions 
permissions and approvals from the concerned authorities subsisting as per Law.

(c) to Appoint a Committee by the ’Experts to assess and estimate the cost of
Illegally exravated frort, the Polavaram Right Canal and damage 

caused to the canal by the illegal excavation and transportation of the mineral.

. , . direct the respondents to initiate action, criminal cases against all the 
violators involved either directly or indirectly in illegal mining including erring officials;

* (e) to direct the respondents to make an enquiry by any Specialised Aqencv
nf V?® M illegally excavated and transported from the

mininn ^'S^t Canal and to punish the .persons involved in the illegal
recovery of illegal wealth accumulated through illegal mining 

uion officials and to repair, restore, revegetate the
Illegally mined area and compensate for such repairs, restoration and revegetation
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4'

2.

3.

4.

5.

7.

8.

9.

You viz:
1.

10. The Principal Secretary, Water Resources Department, Secretariat, 
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.

11 .The Engineer-in-Chief, Irrigation, Water Resource Department, 
Governorpet, Vijayawada.

12. The Collector and District Magistrate, Krishna District, Machilipatnam.
13. The Collector and District Magistrate, NTR Vijayawada District, 

Vijayawada.
14. The Regional Vigilance and Enforcement Officer, Vigilance and 

Enforcement Department, Vijayawada, NTR District.
15. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana, Suram Palli Village, 

Gannavaram Mandal, Krishna District.
le.Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna, R/o.Keesara 

Village, Kanchikacherla Mandal, NTR District. Ph.8897505319
17. Kareem Khan, S/o.Babu Khan, R./o.H.No.6-88/1, Rampur, Dharma Nagar 

Mandal, Warangal, Telangana - 506 151, Ph.8555961061
!

(f) to direct the respondents for the Prosecution of the offenders/ violators 
involved in loss of pilferage of State revenue, offences and illegaiitites committed in 
damaging the Poivaram Right Canal :in connivance of public servants in abetting and 
aiding the offences.

AND WHEREAS the High Court upon perusing the petition and affidavit filed 
herein and upon hearing the arguments of Sri V R Maheswara Rao Paleti Advocate 
for the Petitioner, Sri Harinath N , Deputy Solicitor General of India for the 
Respondent Nos. 1 & 2, GP for GAD for the Respondent No.3, GP for Revenue for 
the Respondent Nos. 4,12 & 13, GP for Home for the Respondent Nos. 5, 6, 9 & 14, 
GP for Mines for the Respondent No.8, Sri V.Surendra Reddy, Counsel for the 
Respondent No.7, directed issue of notice to the Respondents herein returnable in 
four weeks to show cause as to why this PUBLIC INTEREST LITIGATION should 
not be admitted.

Secretary to the Govt, of India, Union of India , Rashtrapathi Bhawan, 
New.Dellhi 110 004.
The Principal Secretary, Ministry of Environment, Forest and Climate 
Change, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi -110 003. 
The Chief Secretary, State of Andhra Pradesh , 4th Block, Secretariat, 
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.
The Principal Secretary, Revenue Department, 4th Block, Secretariat, 
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.
the Director General of Police, Vigilance and Enforcement, NTR 
Administrative Block, Pandit Nehru Bus Station, Vijayawada - 520 013.

6. The Addi. Director General of Police, CBCID, Police Head Quarters, 
Mangaiagiri, Guntur District.
The Member Secretary, Andhra Pradesh Pollution Control Board, APPCB 
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 
Chalamalavari Street, Kasturibaipet, Vijayawada - 520 010.
The Director, Department of Mines and Geology, Ibrahimpatnam, 
Vijayawada, NTR District. ■
The Director, Special Enforcement Bureau, Police Head Quarters, 
Mangaiagiri, Guntur District.
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.1

The Court made the following order: 
(Through physical mode)

“Heard the learned counsel fdr the petitioner. 

Issue notice to the respondents, returnable In four weeks. 

Personal notice is also permitted.

lA NO: 2 OF 2023
tho 1-51'GPe praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct 
the Respondent authorities to submit the action taken report to this Hon’ble Court on 
Ln representations dated?2^1 ;11.2022. pending disposal of WP(PIL) No19 of 2023, on the file of the High Court; vvnriuj no.

lA NO: 1 OF 2023
♦hn Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct 
Inth®?®??®"? conduct physical verification to the illegal mining areas
bnnri! nr PnV^ Polavaram Canal and arrange their staff to stop illegal mining on the 
bunds 0^ Polavaram Right Canal, .pending disposal of WP(PiL) No. 19 of 2023 on 
the file of the High Court. ' ;

IS.Inkollu Sunil Kumar. S/o.Sivaji, R/o.D.No.3-77. Bejathpuram Village 
Tadikondi Mandal, Guntur District. Ph.9948252849

19. Chalivendra Ramakrishna, S/o.not known. R/o.Naridanauru Village 
Unguturu Mandal, Krishna District. Ph. ,8179194479

20. Pothuraju Madhava, S/o.,§e5haiah, R/O.Opp. Rice Mill, Kothuru 
Tadepalli. Vijayawada Rural-Mandal. NTR District. Ph. 9700908499

21. yuyyuru Gopalrao, SZq Rangaiah, R/o.Beside Mee-seva Centre Kothuru 
Tadepalli, Vijayawada Rural Mandal, NTR District. Ph. 9490148424

22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao, R/o.Nynavaram Villaae 
Vijayawada Rural Mandal/ NTR District. Ph. 9390508999

23. Akula Srinivasarao, s/o.notknown. R/o.Kundavari Kandrika, Pathapadu
Vijayawada Rural Mandal,;NTR Ph. 8332929497 ’

hereby directed to show cause either appearing in person or through an 
circumstances set out In the petition and the affidavit filed 

therewith(copy enclosed) this WP(PIL) should not be admitted within four weeks.

lA NO: 3 OF 2023
fho Section 151 CPC praying that In the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct 

fh steps to stop the illegal mining activities
Polayaram Right Canal in united Krishna District, , 

pending disposal of WP(PIL) No;?;-'1 O of 2023, on the file of the High Court.
...•■ '-.J’''?' ’ ■

. << ■
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//TRUE COPY//

To,

1 11 shall file cpunter(s) along with 
issue of Illegal mining over the subject area byRespondent Nos.10 and 

comprehensive report on the i— 
the next date of hearing.

Post this case after four weeks.

Meanwhile, respondent Nos.10 and 11 
illegal mining on the bunds of Polavaram 
District.”

Ft

1. secretary to the Govt, of India. Union of india, Rashtrapathi Bhawan,

2. ?h:P°Spl^^°citary, MWstry of
Change. Indira Paryavaran Bhawan. Jorbagh Road, h^ew D^ni 1

3. The Chiif Secretary, State ofAndhra P^desh 4 h Block. Secretariat.
Velagapudi. Amaravathi - 522 503. Guntur A. . .

4 The Principal Secretary, Revenue Department 4th Block. Secretariat.

5 013
e ■

^;^"£^rTXS Andhra P.desh ~ 

D.No.33-26-14 DI2, Near Sunrise Hospital. P^®^P® 
Chalamalavari Street. Kasturibaipet. Vjayawada - 520 0i o 

8. The Director. Department of Mines and Geology. Ibrahimpatnam.
9. X^irector.’^SSE^rcement Bureau, Police Head Quarters, 

W.The Principal^s'L"cV^^^^

Velagapudi, Amaravathi - 522 503, Guntur . x
11 The Engineer-in-Chief, Irrigation, Water Resource Department,
12 ^hTcoS'rSS-Magistrate, Krishna Dism M-W„patnant. 

13.The Collector and District Magistrate, NTR Vijayawada District, 

U.^h'/RXal Vigiiance and E"®?*

Enforcement Department, Vijayawada, NTR D'sm
15. Buddi Bhuvindarao ©Kali, S/o.Satyanarayana, Suram Palli Village,

Gannavaram Mandal, Krishna Distrid. Kepsara
16. Dandamudl Sai Krishna Chowdanr. SfeRamakrshna Wo^esara

Mandal. Warangal. Telangana - 506 151, Ph.8555961061

■ 1 shall ensure that there is no 
the bunds of Polavaram Right Canal in united Knshna

Sd/-B. PRASADA RAO 
ASSISTANytEGISTRAR 

SECTION OFFICER
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18. Inkollu Sunil Kumar. S/o.Sivaji. R/o.D.No.3-77. Bejathpuram Villaae
Tadikondi Mandal, Guntur District. Ph.9948252849 ’

19. Chaliyendra Ramakrishna^ S/o.not known, R/o.Naridanauru Village 
Unguturu Mandal, Krishna District. Ph. ,8179194479

20. Pothuraju Madhava, S/o.,S6shaiah, RAD.Opp. Rice Mill, Kothum, 
Tadepalh Vijayawada Rural Mandal, NTR District Ph. 9700908499

S/o Rahgaiah, R/o.Beside Mee-seva Centre. Kothuru, 
oo '■ Y'^^yawada Rural Mandal. NTR District. Ph. 9490148424
22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao, R/o.Nynavaram Village
oo Rural Mandal, NTR District. Ph. 9390508999
23. Akula Srinlvasarao, s/o.ndt known, R/o.Kundavari Kandrika, Pathapadu

Vijayawada Rural Mandal, NTR Ph. 8332929497( 1 to 23 by RPAD- along 
with a copy of petition and affidavit)

Maheswara Rao Paleti, Advocate [OPUC]
® N,Deputy Solicitor General of India (OPUC]

26. Two CCs to GP for GAD, High Court of AP [OUT]
27. Two CCs to GP for Revenue,. High Court of AP [OUT]
28. Two CCs to GP for Home, High Court of AP [OUT]
29. Two CCs to GP for Mines, High Court of AP [OUT]

•”’»9a«on & CAD, High Court of AP [OUT]
31. One CC to Sri V.Surendra Reddy, Counsel [OPUC]
32. Two spare copies.

RVK
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HIGH COURT

DATED:06/03/2023

POST THIS CASE AFTER FOUR WEEKS

NOTICE BEFORE ADMISSION

WP(PIL).No.19 of 2023

DIRECTION

9

.V

HC,J &DRVRKKS,J
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(Special Original Jurisdiction)

/7W.P.CPIL) No. of 2023 ■
Between:

... Petitioiier
. AND

oo

1. Union of India,
Rep. by Secretary to the Govt, of India, 
Rashtrap athi Bhawan,

■ New.Delhi - 110 004.

2. The Principal Secretary,
Ministry of Environment, Forest and Climate Change, 
Indira Paryavaran Bhawan, Jorbagh Road, 
New Delhi - 110 003.

5. The Director General of Police,
* Vigilance & Enforcement,

NTR Administrative Block, Pandit Nehru Bus Station, 
Vijayawada - 520 013.

MEMORANDUM OF WRIT PETITION 
(Under Article 226 of the Constitution of India)

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
ATAMARAVATHI

Pilli Surendra Babu, S/o.Nagaiah,
Age 41 years, Occupation: Ex-Army, Social Activist, 
R/o.Kesarapalli Village, Gannavaram Mandal, 
Kiishna District, Andhra Pradesh, 
Phone: 9640141199, Pin: 521102.
Bank A/c.No.20015914022, Bank Name: S.B.I., Reddygudem. 
Aadhar Card No: 4177 4802 6678,

■ PAN No: ANLPP8069N
Email ID: surendrababu.pilli@gmail.com

3. The State of Andhra Pradesh, 
Rep. by its Chief Secretary,
4^^ Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P.

4. 'fhe Principal Secretary, 
Revenue Department,
4th Block, Secretariat, Velagapudi,

, Amaravathi - 522 503, Guntur District, A.P.
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16. p^^mudi Sai Krishna Chowdary, S/o.Ramakrishna, 
R/o.Keesara Village, Kanchikacherla MandaL 
NTR District. PhzSSgysossig

6. The Addl. Director General of Police, 
CBCID, Police Head Quarters, 
Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet 
Vijayawada - 520 010.

’ 8. The Director,
. Department of Mines & Geology, 

Ibrahimpatnam, Vijayawada, NTR District.

9^ The Director,
Special Enforcement Bureau, 
Police Head Quarters, 
Mangalagiri, Guntur District.

* 10. The Principal Secretary,
Water Resources Department, 
Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

, 11. The Engineer-in-Chief, Mgation, 
' Water Resource Department,

Govemorpet, Vijayawada.

12. The Collector and District Magistrate, 
' Krishna District, Machilipatnam.

: 13. The Collector and District Magistrate, 
z NTRVijayawada District, Vijayawada.

M- The RegionafVigilance and Enforcement Officer, 
Vigilance and Enforcement Department, 
Vijayawada, NTR District.

115. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana, 
Suram Palli Village, Gannavaram Mandai, 
Krishna District.
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... Respondents

o The .address of above named petitioneicfor the purpose of servic§ of 
all notices and other process etc. is that of liis PALETI VJL MAHESWARA 
RAO (23013),. Advocate, Sector-i, Road N0.8, Lotus Land Ayodhya 
IQagar, Vijayawada.

20. Pothuraju Madhava, S/o;Seshaiah, 
R/6.Opp: Rice Mill, Kothuru, Tadepalli, 
Vyayawada Rural Mandal, NTR District. 
Ph:9700908499

19. Chalivendra Ramakrishna, S/o.not known,
R/ o.Nandamuru Village, Ungutum Mandal, 

• Krishna District.
Ph: .8179194479

21. Vuyyuru Gopalrao, S/o.Rangaiah, 
R,/o.Beside Mee-seva Centre, . 
Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph:9490148424

22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao, 
R/o.Nynavaram Village, Vijayawada Rural Mandal, 
NTR District. Ph: 9390508999

23. Alcula Srinivasarao, s/o.not known, 
R/o.Kundavari Kandrika, Pathapadu,

. Vijayawada Rural Mandal, NTR District. 
Ph:8332929497

17. Kareem Khan, S/o.Babu Khan,
R./o-H.No.6-88/i, Rampur, Dharma Sagar Mandal., 
Warangal, Telangana - 506151,
Ph:855596io6i

18. Inkollu Sunil Kumar, S/o.Sivaji,.
R/o.D.No.3-77, Bejathpuram Village, 
Tadikonda Mandal, Guntur District. 
Ph:9948252849
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« to direct the respondenfeto initiate action, criminal cases against all the 
violators involved either directly or indirectly in fllegal mining including 
erring officials;

to Anoint a Committee by the Experts to assess and esthSate the cost of 
gravel/day illegally excavated from the Polavaram Eight Canal and 

damage caused to the canal by the illegal excavation and transportatioa 
of the mineral;

For the reasons stated in the accompanying affidavit, the petitioner 
prays that the Honhle Court may be pleased to issue a Writ, Order, or orders, 
mete particularly one in the nature of Writ of Mandamus,

H Dedaring the inaction of the Respondent authorities in not taking any 
action against the persons involved in excavating, transporting 
gravel/clay illegally from the bunds of Polavaram-Right Canal in United 
Krishna District causing Crores of Rupees loss to the State exchequer 
despite receiving several representations of the petitioner sought for 
action of the respondent authorities on the persons involved in 
excavating and transporting on the bunds of Polavaram Right Canal in 
United Krishna District without any permissions and in violation of The 
Mines and Mineral (Development and Regulation) Act, 1957, 
Environment Protection Act, A.P. Minor Mineral Concession Rules, The 
Water (Prevention and Control of Pollution) Act, 1974, The Air 
(Prevention and Control of Pollution) Act, 1981 amounts to arbitrary, 
unlawful and dereliction of duty;

directing the respondents no mining operation shall takes place on die 
. Polavaram Right Canal in United Krishna District unless all the 

statutory sanctions, permissions and approvals from the concerned 
authorities subsisting as per Law;
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Amaravathi

Dt; 1^.02.2023
Counsel for the Petitioner

and pass such other order or orders as this HonTjle Court may deem fit 
and proper in the circumstances of the case.

(e) to direct the respondkts to make an enquiry by any Specialised Agency 
to unearth lie quantity of gravel/clay illegally excavated and 
transported ftom the bunds of Polavaram Right Canal and to punish the 
personsinvolved in the illegal mining and directing the recovery of fllegal 
wealth accumulated through ifiegal mining and directing to punish the 
emng officials and to repairestore, revegetate the illegally miued area 
and compensate for such repairs, restoration and revegetation;

(f) to direct the respondents for the Prosecution of the offenders/ violators 
involved in loss of pilferage of State revenue, offences and ille^itites 
committed in damaging the Polvaram Ri^t Canal in connivance of 
public servants in abetting and aiding the offences;
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NTR District

W.P.(PIL) No. of 2022

MEMORANDUM Off

WETTPEirnON

o Q O

Piled by:

Paleti VJR.Maheswara Rao (23013)

CoTinsd for the Petitioner

»

i-

HIGH COURT OF A.P. 
ATAMARAVATHI
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of Andhra

of 2023Between:

... PetitionerAND

oo

Pilli Surendra Babu, S/o.Nagaiah,
41 years, Occupation: Ex-Army, Social Activist, 

R/o.Kesarapalli Village, Gannavaram Mandal, 
Krishna District, Andhra Pradesh, 
Phone: 9640141199, Pin: 521102.
BaiikA/c.No.20015914022, Bank Name: S.B.I., Reddygudem 
Aadhar Card No: 4177 4802 6678,
PAN No: ANLPP8069N
Email ID: surendrababu.m'lli@gmail.com

3. The State of Andhra Pradesh, 
Rep. by its Chief Secretary, 
4* Block, Secretariat, Velag^udi, 
Anaravathi - 522 503, Guntur District, A.P.

4. The Principal Secretary, • 
Revenue Department, 
4* Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P.

5. The Director General of Pohce, 
Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Station, 
Vijayawada - 520 013.

1. Union of India,
Rep. by Secretaiy to the Govt, of India, 
Rashtrap athi Bhawan, 
New Delhi - 110 004.

2. The Principal Secretary,
Ministry of Environment, Forest and Climate Change, 
Indira Paryavaran Bhawan, Jorbagh Road, 
New Delhi -110 003.

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
AT AMARAVATHI

(Rule-4Ce) of the High Court of Judicature at Amaravathi, for the State 
Pradesh Public Interest Litigation Rules, 2015)

W.P.CPIL) No.
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iSiM p^damudi Seq Krishna Chowdary, S/o.Ramatoriskna, 
R/o.Keesara Village, Kanchikacherla Mandal 
NTR District. Pli:88975O53i9

6. The Addl. Director General of Police 
CBCID, Police Head Quarters, 
Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board
^PCB D.No 33-26-14 'Q/z, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalamalayari Street, Kasturibaipet 
Vijayawada - 520 010.

S. 'Ihe Director,
Department of Mines & Geology, 
Ibrahimpatnam, Vijayawada, NTR District.

The Director,
Special Enforcement Bureau, 
Police Head Quarters, 
Mangalagiri, Guntur District.

I. 0. The Principal Secretary,
Water Resources Department, 
Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

II. The Engineer-in-Chief, Irrigation, 
Water Resource Department, 
Governorpet, Vijayawada.

ii2. The Collector and District Magistrate, 
Krishna District, Machilipatnam.

1’3* The Collector and District Magistrate, 
NTR Vijayawada District, Vijayawada

o 0

14. The Regional Vigilance and Enforcement Officer, 
Vigilance and Enforcement Department, 
Vijayawada, NTR District.

IS Buddi Bhuyindarao @ Kali, S/o.Salyanarayana 
Sur^ Palli Village, Gannavaram Mandal, 
Krishna District.
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... Respondents
AFFIDAVIT

21. Vuyyui'u Gopalrao, S/o.Rangaiah, 
R/0.Beside Mee-seva Centre, 
Kothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District.
Pli: 9490148424

22. DliulipaUa Purnachandra Rao, S/o.Devendra Rao, 
R/o.Nynavaram Village, Vijayawada Rural Mandal, 
NTR District. Ph: 9390508999

20. Pothuraju Madhava, S/o.Seshaiah, 
R/o.Opp: Rice MiU, Kothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District.
Ph:9700908499

18. InkoUu Sunil Kumar, S/o,Sivaji, 
R/o.D.No.3-77, Bejathpuram Village, 
Tadikonda Mandal, Guntur District. 
Ph: 9948252849

I, Pihi Surendra Baku, S/o.Nagaiah, Age 41 years. Occupation: Ex-Army, 

Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District, 

Andhra Pradesh now having temporarily come down to Amaravathi, do hereby 

solemnly affirm and sincerely state on oath as follows:

19. Chahvendra Ramakrishna, S/o.not known, 
R/o.Nandamuru Village, Unguturu Mandal, 
Krishna District.
Ph: 8179194479

17- Kareem Khan, S/o.Babu Khan,
R/o.H.No.6-88/1, Rampur, Dharma Sagar Mandal,
Warangal, Telangana - 506 151,
Ph:8555961061

23. Akula Srinivasarao, s/o.not known, 
R/o.Kundavari Kandrika, Pathapadu, 
Vijayawada Rural Mandal, NTR District.

c Ph:8332929497
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Q

PARTICULARS OF THE PETITTONFP -3.

4

I am the petitioner herein and as 

of the case.

The present writ petition is filed in larger Public Interest for a direction to 

the respondent antirorities to take steps to stop the illegal nrining on Polavaran, 

Right Canal in Krishna and N.T.R. District, bypassing the required 

pertnissions/dearances from the Irrigation Department, Mining Departaent 

Department of Revenue, PoUution Control Board and causing destruction of the 

Polavaram Right Canal Bunds environment, causing pollution, and making huge 

dlegal wealth by mining mafia and effecting flora fauna in the Krishna, NTR 

Districts of Andhra Pradesh.

such I am fully acquainted with the facts

The Petitioner is an Ex-Army soldier. The petitioner is a full-time social 

activist working for the protection of human rights of the Scheduled Castes and 

other marginalized communities in the Stafe of Andhra Pradesh through his 

activism. The petitioner is presently residing in Kesarapalli Village, Gannavaram 

Mandal, Krishna District, Andhra Pradesh, Phone: 9640141199. The petitioner 

was through his activism, has come across the fllegal mining on Polavaram Right 

Canal in Krishna, NTR Districts and started working by visiting the ground and 

gathering details, obtained some of the astonishing information that the mining
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Polavaram Right Canal bunds environment, causing pollution and causing huge

loss to the Government exchequer. Therefore, I am bringing this issue before this

Hon’ble Court byway of the present Public Interest Litigation.

environment, by stopping the illegal mining in the Krishna District.

LOCUS STANDI:4.

I hereby affirm and state on oath that I have no personal interest in the

5.

The petitioner is not involved in any civil, revenue, criminal litigation 

before any court or tribunal and the petitioner is seeking to protect the

affirm as follows:

That the present Writ Petition is being filed by way of Public Interest 

Litigation in the larger public interest to protect the Polavaram Right Canal and 

environment by stopping the illegal mining in the Krishna and NTR Districts.

subject matter of this petition. The petitioner hereby undertakes to pay 

exemplary costs and/or compensatory damages as directed by this Court in the 

event of a contrary finding upon adjudication by the Court that the writ petition 

is filed for extraneous/personal considerations or with an oblique motive.

DECLARATION AND UNDERSTANDING OF THE PETITIONER:

mafia has been violating all existing rules and continuing the destruction of

I, Pilh Surendra Babu, S/o.Nagaiah, Age 41 years, Occ: Ex-Army, 

R/o.Kesarapalli Village, Gannavaram Madnal, Krishna District, Andhra Pradesh, 

o Phone: 9640141199, Pin: 521102, Bank A/c.N(X200i59i4022 Bank Name: S.B.L, 

Reddygudem, Aadhar Card No: 4177 4802 6678, PAN No: ANLPP8069N, 

Email:surendrababu.pilh@gmail.com, do hereby swear under oath and sincerely
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as

6. facts of the cask-

and

o o

■9

Lvocate’s fee are being borne
That the entire litigation costs including the Ad’ 

by me and my PAN Number is ANLPP8069N.

That thorough research has been conducted in the matter raised through 

the petition and aU the relevant documents pertaining to the subject 

discovered by me are annexed with the present petition.

That to the best of my knowledge and research, I could secure the material 

papers.

6.1 The petitioner learnt about the iDegal mining on the Polavaram Right 

bunds in Krishna and NTR Districts and gathered the information visiting the 

ground and attempted to stop the illegal mining through submitting written 

roprosentations to the responsible officials in the Government of India 

Government of Andhra Pradesh.

o O

Despite submitting several complaints to several authorities, no one has 

oesponded positively, and no action has been initiated to stop the illegal mining 

» Polavaram Right Canal which is causing poUution and destruction of the 

environment and causing huge financial loss to the Government.

Th., tt. a., ft,.

the petitioners shall comply with such requirements.
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6.3

the notice of the respondent officials about the illegal mining on the Polavaram

Right Canal bunds in Krishna and NTR District, Andhra Pradesh by the mini-ng

mafia along with anti-social elements and corrupt officials without taking any

permissions which are contrary to the existing laws and when the same was

brought to the notice of the officials of the respondents arraigned hereinabove

who have a responsibility to protect the Polavaram Right Canal and environment

by stopping the illegal mining are failed to ensure the protection of environment

even when they were made aware of the same separately.

I submit that Polavaram Right Canal Starts from the Head Regulator of6.4

Polavaram Dam at Thotagondi Village and runs for a length of 174 Kms dropping

90 of A.P. Re-organization Act, 2014.

It is further submitted that Government of A.P. spent Rs.3600 Crores to6.5

dig and construct J’olavaram Right Canal^ At the time of diggings of Polavaram

Right Canal, Crores of Cubic Meters Gravel and Clay was came and it was poured

bunds of the Polavaram Right Canal. Approximately, 6 Crore Cubic Meters of

Gravel/Clay was made available on the banks of the Polavaram Right Canal.

Godavari, Krishna, NTR District. Apprordmately 100 TMC of Godavari water will 

be diverted into Krishna River. It was declared as National Project under Section

I respectfully submit that many times since 2020, it has been brought to

on the banks of the Polavaram Right Canal. It will improve the strength of the

into river Krishna. It is contemplated to irrigate 1,30,000 hectares in West

106



6.6

6.7

6.8

o

*

It is farther submitted faat when we made representations to toe 

concerned authorities, some people took permits for small quantities and illegally 

mined out large quantities as there is no supervision of concerned authorities.

6.9 It IS farther submitted that the Polavaram Right Canal starts near ii8 K.M. 

m the UnitSd Krishna District anf joins the Krishna River at 174 K.M. The 

Polavaram Right Canal runs in United Krishna District for a length of 55 KM. 

Gravel/Soil on the 55 Kms stretch of Polavaram Right Canal has been become a 

boon for illegal mining mafia.

It IS farther submitted that as there is huge demand for Soil/Gravel and 

there is no proper supervision on the Polavaram Right Canal, some persons 

having political power, started doing illegal mining on the bunds of Polavaram 

Right Canal causing heavy damage in Krishna and NTR Districts.

It IS farther submitted that as per present SSR Rates, soil is Rs.86/- per 

Cubic Meter, gravel is Rs.ug/- per Cubic Meter, the worth of the total material 

available on the banks of Polavaram Right Canal is Rs.600 Crores. Additionally, 
the Mining Department will get Rs.270 Crores at the rate of Rs.45/- per Cubic' 

Meter as Seignorage Fee, total approximately Rs.870 Crores worth gravel was 

there on the banks of the Polavaram Right Canal.
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Government of Andhra Pradesh not formulated any policy for the disposal

of natural resources available on the Polavaram Right Canal. So, it paved way to

Irrigation, Revenue, Mining, Vigilance Departments’ officials coUuded with the

illegal mining mafia and allowed them to excavate gravel/soil round the clock

since three years and it is still continuing.

6.10 It is further submitted that if someone gives any complaint on the illegal

mining, they give permission to a small quantity and misleading the Government

by saying that they have permissions, but the permissions given by them have

nothing to do with the size of the illegal excavations they have done.

6.11 It is further, submitted that in United Krishna District, there is

6.12 It is further submitted that the mining mafia since four years, looted

o

Control Board and the looting of natural resources on the bunds of Polavaram

protecting the natural resources. The Government exchequer also lost crores of

rupees because of this illegal mining.

j

approximately 2 Crores Cubic Meters of Gravel/Soil was extracted during digging 

and construction and it was dumped on the bunds of Polavaram Right Canal 

worth Rs.300 crores approximately.

Right Canal in United Krishna District still continued in the broad day light every 

day. Due to political pressure and bribes, none of the officials interested in

Rs.150 Crores worth gravel/clay by doing illegal mining. No permissions have 
o o 

been taken from the Irrigation Department, Mining Department, Pollution

the concerned Government Officers to earn huge money illegally. Some of
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- It is further subtuitted iUegal tuiniug activity, ™thout any peruussions 

substantially wounded resulting ip amass wealth by offie^a and the mining mafiao 

at the cost of environment and tire eco system. All laws are violated for ■ 

illegal benefits.

6.X6 It is humbly submitted ihat to avoid any tirrther litigation, some smaU 

portion of gravel/day on the bunds of Polavaram Right Canal allocated to the 

«.hnng mafia arbitrarily and without transparency and fair play. Ihe irrigation

10^

6.13 It is hmther submitted that due to 4is fflegal mining on the bunds of 

Polavaram Canal, the canal was damaged at so many places. Due to this, there is 

a danger that the banhs of the Polavaram Canal will break and the village will 

drown. Due to lack of scientific mining, proper supervision, heavy vehicular 

movements, the Polavaram Right Canal is in danger of being completely 

destroyed.

4. .h.„

n. _____
ta,. sound poduuuu „

pollution .nd a,«b, ft. Mung. Tt... „ ......j .^ft ft, ..,.u, ..j 

dust ol„rf Pausing Pug. 1... „ ft, 

o, stututoft „g,ft .g,.,.,

the Polavaram Right Canal.
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6.17 I submit that it is relevant to mention the related part of the judgment 

rendered by the Hon’bel Apex Court in the case of Centre for Public Interest 

Litigation and others Vs. Union of India and others, in Writ Petition (Civil) 

N0.423 of 2010, decided on 02.02,2012.

“76. ... This Court has repeatedly held that wherever a contract is to be 

awarded or licence or a licence is to be given, the public authority must adopt a 

transparent and fair method for making selections so that all eligible persons 

get a fair opportunity of competition. To put it differently, the State and its 

agencies/instrumentalities must always adopt a rational method for disposal of 

public property and no attempt should be made to scuttle the claim of worthy 

applicants. When it comes to the alienation of scare natural resources like 

minerals etc., it is the burden of the State to ensure that a non-discriminatory 

method is adopted for distribution and alienation, which would necessarily 
p o ®

result in"the protection of national/public interest. In our view, a duly 

publicized auction conducted fairly, and impartially is perhaps the best method 

for discharging this burden and the methods like this above said type of 

allotment used for alienation of natural resources/public property are likely to 

be misused by unscrupulous people who are only interested in garnering 

maximum financial benefit and have no respect for the constitutional ethos and

r-

offidals allotted the natural resources to their selected persons and their henamis 

and arbitrarily used their executive power without any fairness and against 

Article 19.
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values. In other words, while transferring or alienating the natural resources, 
the State is duty bound to adopt the method of auction by giving wide publicit^ 

so that all eligible persons can participate in the process."

3/

For the law laid down in the aforesaid case, the matter was referred to for 

opinion to the Apex Court In Special Reference No.i of 2012 [under Article 

143(1) of the Constitution of India], while giving he opinion, the Apex Court has 

referred to the number of judgments rendered earlier. Some of them are as 

under:-

“1.

InNetaiBag&Ors. Vs.StateofW.B.&Ors., (2000) 8 SCC 26s, the Court 

observed that.’ig.... There cannot be any dispute with the proposition that 

generally when any State land-is intended to be transfen-ed or the State 

itrgesse decided to be conferred, resort should be had to public auction or 

transfer by away of inviting tenders from the people. That would be a sure

In M.C. Mehta Vs. Kamal Nath & Ors., (iggy) i SCC388, the Court 

inter alia observed as under:-

‘34. Our legal system - based on English common law - includes the 

public trust doctrine as part of its jurisprudence. The State is the 

trustee of all natural resources.

Which are by nature meant for public use and enjoyment. The 

public at large is the beneficiary of the seashore, running waters, 

airs, forests and ecologically fragile lands. The State as a trustee is 

under a legal duty to protect the natural resources. These resources 

meant for pubSc use cannot be convert^ into private ownershS>.’
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justified by the State executive if challenged in appropriate proceedings. The

constitutional courts cannot he expected to presume the alleged irregularities.

is the sole guiding factor under Article 39Cb) for distribution of natural

resources. It is the touchstone of testing whether any policy subserves the

“common good” and if it does, irrespective of the means adopted, it is clearly in

a holistic manner. It is obvious that the manner in which the common good is

best sub-served is not a matter that can be measured by any constitutional

yardstick - it would depend on the economic and political philosophy of the

government:

method of guaranteeing compliance with the mandate of Article 14 of the 

Constitution. Non-floating of tenders or not holding of the public auction would 

not in all cases be deemed to be the result of the exercise of the executive power 

in an arbitrary manner. Making an exception to the general rule could be

illegalities or unconstitutionality nor the courts can substitute their opinion for 

the bonafide opinion of the State executive. The courts are not concerned with

This court once again pointed out that there can be exceptions from the auction; 

the ultimate test is only that of fairness of the decision-making process and

accordance with the principle enshrined Article 39(b).
Q o

The norm of the “common good” has to be understood and appreciated in

13

compliance with Article 14 of the Constitution.”

the ultimate decision but only with the fairness of the decision-making process.^

... Auctions may be the best way of maximizing revenue “Common good’'
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in ffq/z rjtf. Hassan Rawther Vs. Kerala Financial Corporation (tggS) t 

sec 166. after an exhanstive revieu, of the law inclvding the decisions in Kastnri 

I^l (supra) and Sachidanand Pandey (supra), it was held that public disposal of 

State-owned properties is not the only r:de. n was. inter-alia, observed that.- 

14. The public property owned by the Staft or by any instrumentality of the 

State should be generally sold by public auction or by inviting tenders. This 

Court has been insisting upon that rule, not only to get the highest price for the 

property but also to ensure fairness in the activities of the State and public 

authorities. They should undoubtedly act fairly. Their actions should be 

legitimate. Their dealings should be above board. Their transactions should be 

without aversion or affection. Nothing should be suggestive of discrimination. 

Nothing should be done by them which gives an impression of bias, favoritism 

or nepotism. Ordinarily, these factors would be absent if the matter is brought 

topublic.auction or sale by tenders. That is why the court repeatedly stated and - 

reiterated that the State-owned properties are required to be disposed of 

publicly. But that is not the only rule. As O.Chinnappa Reddy. J. observed ‘that 

^ough that is the ordinary rule, it is not an invariable rule”. There may be 

^situations necessitating departure ftom the rt^e. but then such instanges must 

be justified by compulsions and not by compromises. It must be justified by 

impelling reasons and not by just convenience.”

6.18 I submit that, in Common Cause, A Registered Society Vs. Union of 

Ma & Ors., (1996) 6 SCC 530, has held that Article 14 of the Constitution of 

Ma, does not countenance discretionaiy power which is capable of being
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6.19 It is humbly submitted that mining mafia divided the Polavaram Right 

Canal in United Krishna District' into their territorial parts and doing illegal 

mining without any permissions from the concerned authorities.

exercised arbitrarily. "While accepting that Article 14 of the Constitution of India 

permits a reasonable classification having a rational nexus to the object sought to 

be achieved, it was held that Article 14 of the Constitution of India does not 

permit the State to pick and choose arbitrarily out of several persons falling in the 

same category. A transparent and objective criteria/ procedure has to be evolved 

so that the choice amongst those belonging to the same class or category is based 

on reason, fair play, and non-arbitrariness.

In between Nunna and Surampalli Villages. Buddi Bhuvinandarao @ Kali, 

Kareem Khan, Inkollu Sunil Kumar are doing illegal mining on the bunds of 
Q o O o
Polavaram Canal since two years and it is still continuing as on today. They 

excavated and transported lakhs of Cubic Meters of gravel/clay without taking 

any permissions and doing with the support of officers. Lakhs of cubic meters of 

gravel/clay between the Nunna and Surampalli stretch has been illegally 

excavated, transported by the above persons and earned crores of rupees.

The State, being the owner of the mineral resources, shall have to ensure 

that the mineral resources are applied for the overall development of the 

community. The State also has the-responsibility to the future generations 

insofar as mineral conservation and development is concerned.

15 - 3^^
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o

>;

AWa Srinivasarao doing illegal mining on the bands of Polavaram Right 

Canal at Patihapadu village, Vijayawada Rural Mandal since one year and it is still 

continuing with the collusion of the concerned officers.

6.20 It is humbly submitted that it is complete disregard and contempt for law 

and lawful authorities on fire part of many among the emerging breed of mining 

mafia taldng und& advantage of the counts natural resources for their fflegal 

earnings. Mining and Irrigation authorities have a hand to glove wift die mining 

mafia and helping them to escape from ah the taxes. If this sifoation is not 

tackled and prevented, it will destroy, not only the Polavaram Right Canal 

environment, but also lead to the destruction of the social fabric and lead to 

social unrest and violence in society.

At Balliparru ViUage of Gannavaram Mandal, Krishna District, Dandamudi 

Sai Krishna Chowdaiy, Chalivendra Ramakrishna are illegaUy excavating and 

transporting the gravel/clay since two years and it is stifi continuing, resulting 

amass wealth to the above persons as weh as to the officers concerned.

Pothuraju Madhava, Vuyyunr Gopalarao are doing illegal mining on the 

bunds of Polavaram Right Canal at Kotturu Tadepalli Village of Vijayawada Rural 

Mandal, N.T.R. District, which is nearly and part and parcel of Kotturu Reserve 

Forest area since two years without any permissions and earned crores of rupees. 

Dhuhppalla Pumachandra Rao doing iUegal mining on the bunds of Polavaram 

Sight Canal at Jakkampudi, Nynavaram Villages of Vyayawada Rural Mandal. 

NTR District and it is still continuing.
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The Soui'ce of Information 4

The mformation furnished by me in the petition has been gathered by

maldng field visits, by taking video footages, photographs and through the

this Public Interest Litigation for stopping the illegal mining, damaging the

Polavaram Right Canal for the protection of canal, natural resources.

environment and therefore, I believe it to be true.

Nature of extent of injury caused/Apprehended.

mining and damage the Polavaram Right Canal, Environment, flora and fauna

and the destruction of the social fabric of the society

Representations to the Authorities

o

enclosed herewith.

Delay, if any:

jurisdiction for stopping of illegal mining

The petitioner herein has been represented before the authorities several 

times, but in vain, gopies of the representations made along with postal tracking

I respectfully submit that immediately after coming to know about the 

illegal mining, the petitioner has approached all the authorities who are having 

on the canal and protection of the

interaction with the villagers where the illegal mining is going on and preferring

It is respectfully submitted that if the relief sought is not granted, it will 

affect the larger public interest. The mining mafia will continue the illegal
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mining is still

7.

•/

8. I humbly submit that I. have made

) o

MAIN RELIEF PRAYER;9.

tlie documents of representations made by the 

petitioner, photographs of the places where iUegal mining is going on along with 

■ the longitude, latitude, time and date.

Under the above mentioned circumstances, it is therefore prayed that this 

Hon’ble Court may be pleased to issue a Writ, Order, or orders, more particularly 

one in the nature of Writ of Mandamus,

Documents, Photographs relied upon:

The petitioner relied on

environment, however, none of the authorities initiated steps to stop the illegal 

mining, I preferred this writ petition in the form of PEL, and hence, there is no 

delay in preferring the present Writ Petition and the illegal 

continuing.

representation to the Hon’ble

Lokayuktha of A.P. to take action against erring officials. Other than this. I have 

not filed any other suit, writ or any other proceedings for the same relief in any 

Other Court, Tribunal or authority in India.

In the circumstances above, I have no efficacious alternative remedy except 

to-seek redressal before this Hon’ble Court seeking the indulgence of this Hon’ble 

Court to exercise the extraordinary original jurisdiction vested in this Hon’ble 

Court by virtue of Article 226 of the Constitution of India.
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(a)

Cb)

subsisting as per Law;

o
(c)

.. Cd) to direct the .respondent to initiate action, criminal cases against all the 

violators involved either directly or indirectly in illegal mining including

directing the respondents no mining operation shall takes place on the 

Polavaram Right Canal in United Krishna District unless all the statutory 

sanctions, permissions and approvals from the concerned authorities

to Appoint a Committee by the Experts to assess and estimate the cost of 
the gravel/clay illegally excavated from the Polavaram Right Canal and 
damage caused to the canal by the illegal excavation and transportation of 

the mineral;

erring officials;
/

Declaring the inaction of the Respondent authorities in not taking any 

action against the persons involved in excavating, transporting gravel/clay 

illegally from the bunds of Polavaram Right Canal in United Krishna 

District causing Crores of Rupees loss to the State exchequer despite 

receiving several representations of the petitioner sought for action of the 

respondent authorities on the persons involved in excavating and 

transporting on the bunds of Polavaram Right Canal in United Krishna 

District without any permissions and in violation of The Mines and Mineral 

(Development and Regulation) Act, 1957, Environment Protection Act, A.P. 

Minor Mineral Concession Rules, The Water (Prevention and Control of 

Pollution) Act, 1974, The Air (Prevention and Control of Pollution) Act, 

1981 amounts to arbitrary, unlawful and dereliction of duty;
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to direct the respondents to make an enquiry by any Specialised Agency to(e)

unearth the quantity of gravel/clay illegally excavated and transported

from the bunds of Polavaram Right Canal and to punish the person

involved in the illegal mining and directing the recovery of illegal wealth

accumulated through illegal mining and directing to punish the erring

officials and to repair, restore, revegetate the illegally mined area and

compensate for such repairs, restoration and revegetation;

to direct the respondents for the Prosecution of the offenders/ violators(0
involved in loss of pilferage of State revenue, offences and illegalitites

committed in damaging the Polvaram Right Canal in connivance of public

servants in abetting and aiding the offences;

(g) I

INTERIM PRAYER:lo.

conducting on the bunds of Polavaram Right Canal in united Krishna District,

pending disposal of the main writ petition, and to pass such other order or orders

as this Hon’ble Court may deem fit and proper in the circumstances of the case.

1

and pass such other order or orders as this Hon’ble Court may deem fit and 

proper in the circumstances of the case.

It is further prayed that this Hon’ble Court may be pleased to direct the 

Respondent authorities to forthwith take steps to stop the illegal mining activities
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11.

Respondent authorities to submit the action taken report to this Hon’ble Court,

It is further prayed that this Hon’ble Court may be pleased to direct the12.

fit and proper in the circumstances of the case.

Deponent

Advocate:: Amaravathi

VERIFICATION STATEMENT

Deponent

main writ petition, and to pass such other order or orders as this Hon’ble Court 

may deem fit and proper in the circumstances of the case.

mining on the bunds of Polavaram Right Canal, pending disposal of the main writ 

petition, and to pass such other order or orders as this Hon’ble Court may deem

Sworn and si^ied before me 
on this the /^^ay of February, 2023 
at Amaravathi.

Respondent authorities to conduct physical verification to the illegal mining 

areas on the bunds of Polavaram Canal and arrange their staff to stop illegal

21

It is further prayed that this Hon’ble Court may be pleased to direct the

on die petitioner’s representations dated 21.11.2022, pending disposal of the

Counsel for die Petitioner

I, Pihi Surendra Babu, S/o.Nagaiah, Age 41 years, ©ccupation: Ex-Army, o 
Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District, 
.Andhra Pradesh, being the petitioner herein, do hereby verify and state that the 
contents of the above paras of the affidavit filed in support of die Writ Petition 
are true to my personal knowledge and are based on legal advice and are believed 
to be correct.

Verified on this the M ^ay of February, 2023 at Amaravathi,
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W.P.(PIL) No. of 2023
Between;

... Petitioner
AND

oo

5. The Director General of Police,
Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Station, 
Vijayawada - 520 013.

1. Union of India,
Rep. by Secretary to the Govt, of India, 
Rashtrapathi Bhawan, 
New Delhi - no 004.

2. The Principal Secretary,
Ministry of Environment, Forest and Climate Change, 
Indira Paryavaran Bhawan, Jorbagh Road, 
New Delhi - no 003.

3. The State of Andhra Pradesh, 
Rep. by its Chief Secretary,
4* Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P.

c
4. The Principal Secretary, 

Revenue Department,
4^ Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A,P.

Pilli Surendra Babu, S/o.Nagaiah,
Age 41 years. Occupation: Ex-Army, Social Activist,
R/o.Kesarapalh Village, Gannavaram Mandal,
Krishna District, Andhra Pradesh,
Phone: 9640141199, Pin: 521102.
Bank A/c.No.20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678,
PANNo:ANLPP8o69N
Email ID: surendrababu.pilli@gmail.com

22
<S5-

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
AT AMARAVATHI
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6. The Addl. Director General of Police, 
CBCID, Police Head Quarters, 
Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet, 
Vijayawada - 520 010.

8. The Director,
Department of Mines & Geology, 
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau, 
Police Head Quarters, 
Mangalagiri, Guntur District.

10. The Principal Secretary, 
Water Resources Department,
Secretariat, Velagapudi,
Amaravathi 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation, 
Water Resource Department, 
Governbrpet, Vijayawada.

12. The Collector and District Magistrate, 
Krishna District, Machilipatnam.

13. The Collector and District Magistrate, 
NTR Vijayawada District, Vijayawada.

15. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana, 
Suram PaUi Village, Gannavaram Mandal, 
Krishna District.

16. Dahdamudi Sai Krishna Chowdary, S/o.Ramakrishna, 
R/o.Keesara Village, Kanchikacherla Mandal, 
NTR District. Ph:88975O53i9

34. The Regional VigilanQp and Enforcement Officer, 
Vigilance and Enforcement Department, 
Vijayawada, NTR District.
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o

... Respondents

i
i

17. Kareem Khan, S/o.Babu Khan,
R/o.H.No.6-88/1, Rampur, Dharma Sagar Mandal, 
Warangal, Telangana - 506 151 
^11:8555961061

18. InkoUu Sunil Kumar, S/o.Sivaji,-
R/o D.No.3-77, Bejathpuram ViUage, 
Tadikonda Mandal, Guntur District.
Ph: 9948252849

Ramakrishna, S/o-notlmown, 
R/o.Nandamuru Village, Ungutara Mandal. 
Krishna District.
Ph: 8179194479

20. Pothuraju Madliava, S/o.Seshaiah,
R/o.Opp: Rice Mill, Kothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District 
Ph: 9700908499

21. Vuyyuru Gopalrao, S/o.Rangaiah,
R/ o.Beside Mee-seva Centre, 
Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District
Ph: 9490148424

22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao,
Village, Vijayawada Rural Mandal

NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o.not Imown, ' 
R/o.Kundavari Kandrika, Pathapadu, 
Vijayawada Rural Mandal, NTR District.
Ph: 8332929497
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solemnly affirm and sincerely state on oath as follows:

I am the petitioner herein and as such I am fully acquainted with the facts1.

of the case.

I submit that my Aadhar Number, Bank Account, and my address and all2.

particulars furnished in the above cause title are true and correct.

I am herewith annexing copies of my Aadhar Card, towards my indemnity

I submit that I did not face Contempt of Court proceedings under the4.

Contempt of Courts Act, 1971.o o o

I was not been ordered by this Honble Court or any other court not to file5-

Public Interest litigation cases.

I submit that I was not involved in a Civil, Criminal and Revenue Cases.6.

I, Pilli Surendra Babu, S/o.Nagaiah, Age 41 years, Occupation: Ex-Army, 

Social Activist, R/o.Kesarapalh Village, Gannavaram Mandal, Krishna District, 

Andhra Pradesh, now having temporarily come down to Amaravathi, do hereby

3.

and address proof as required under Rule sfb) of the PIL Rules, 2015.

AFFIDAVIT 
IN COMPLIANCE WITH RULE 

OF THE PUBLIC INTEREST LITIGATION RULES, 2015
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7.

Deponent

Before me

Hence, verified at Amaravati on this the day of February, 2023.

oCounsel for the Petiti&ier

I am not a party in pending civil or criminal cases that has a nexus with the 

subject matter of the above Writ Petition.

9 2^
Deponent

Sworn and signed before me 
on this the day of February, 2023 
atAmaravathi.

Advocate:: Amaravathi

VERIFICATION STATF.MKNT

I. Piffi Surendra Babu, S/o.Nagalah, Age 41 years. Occupation: Ex-Army, 

Social Activist, R/o.Kesarapalli Vaiage, Gannavaram Mandal, Krishna District, 

Andhra Pradesh, being the petitioner herein, do hereby verify and state that the 

contents of the above paras of the affidavit ffled in support of the Writ Petition 

are true to my personal knowledge and are based on legal advice and are believed 

to be correct.
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W.P.CPIL)No. of 2023

Betv\^een:

... Petitioner
AND

■0o

Pilli Surendra Babu, S/o.Nagaiab,
Age 41 years, Occupation: Ex-Army, Social Activist, 
R/o.Kesarapalb Village, Gannavaram Mandal, 
Krishna District, Andhra Pradesh, 
Phone: 9640141199, Pin: 521102.
BanhA/c.No.20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678,
PAN No: ANLPP8669N
Email ID: surendrababu.piUi(5)gmail.com

1. Union of India,
Rep. by Secretary to the Govt, of India, 
Rashtrapathi Bhawan, 
New Delhi - no 004.

2. The Principal Secretary,
Ministry of Environment, Forest and Climate Change, 
Indira Paryavaran Bhawan, Jorbagh Road, 
New Delhi - no 003.

3. The State of Andhra Pradesh, 
Rep. by its Chief Secretary, 
4^ Block, Secretariat, Velagapudi,

4. The Principal Secretary,
Revenue Department,
4^ Block, Secretariat, Velagapudi, 
Amaravafhi - 522 503, Guntur District, A.P.

5. The Director General of Police,
Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Station, 
Vijayawada - 520 013.

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
ATAMARAVATHI

JjiUCKj QCUJL Y CXagCLjJ U.U.I3 q

Anaravathi - 522 503, Guntur District, A.P.
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in,

o ocer,

>

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet
Vijayawada - 520 010. ’

8. The Director,
Department of Mines & Geology,
Ibrahimpatnam, Vyayawada, NTR District.

^♦.The Director,
Special Enforcement Bureau,
Police Head Quarters,
Mangalagiri, Guntur District.

10. The Principal Secretary, 
Water Resources Department, 
Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigatio: 
Water Resource Department, 
Governorpet, Vijayawada.

52. The Collector and District Magistrate, 
Krishna District, Machilipatnam.

23. The Collector and District Magistrate, 
NTR Vijayawada District, Vijayawada.

14- The Regional Vigilance and Enforcement Offii 
Vigilance and Enforcement Department, 
Vijayawada, NTR District.

35. Buddi Bhuvindarao @ Kali, S/o.Satyanarflyanflj 
Suram Palli Village, Gannavaram Mandal, 
Krishna District.

16. Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna, 
R/ o.Keesara Village, Kanchikacherla Mandal, 
NTR District. Ph:88975O53i9

6. The Addl. Director General of Police, 
CBCID, Pohce Head Quarters, 
Mangalagiri, Guntur District.
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©o

... Respondents

23. Akula Srinivasarao, s/o.notl<nown, 
R/o.Kundavari Kandrika, Pathapa^u, 
Vijayawada Rural Mandal, NTR District. 
Ph: 8332929497

21. Vuyyuru Gopalrao, S/o.Rangaiah,
R/o.Beside Mee-seva Centre,
Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District. 
Ph: 9490148424

22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao, 
R/o.Nynavaram Village, Vijayawada Rural Mandal, 
NTR District. Ph: 9390508999

20. Pothuraju Madhava, S/o.Seshaiah, 
.R/o.Opp: Rice Mill, Kothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District. 
Ph: 9700908499

18. Inkollu Sunil Kumar, S/o.Sivaji, 
R/o.D.No.3-77, Bejathpuram Village, 
Tadikonda Mandal, Guntur District.
Ph:9948252849

19. Chalivendra Ramalcrishna, S/o.not known, 
R/o.Nandamuru Village, Unguturu Mandal, 
Krishna District.
Ph: 8179194479

17. Kareem Khan, S/o.Babu Khan,
R/o.H.No.6-88/1, Rampur, Dharma Sagar Mandal, 
Warangal, Telangana - 506 151,
Ph:855596io61
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Advocate for petitioner Deponent

I, KUi Surendra Babu, S/o.Nagaiah, Age 41 years. Occupation: Ex-Army, 

Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District, 

Andhra Pradesh, now having temporarily come down to Amaravathi, do hereby 

solemnly affirm and sincerely state on oath and declare that the Writ Petition 

CPIL) is being instituted purely in Public Interest and not at the instance of any 

other persons or organization other than the petitioner. Verified at Amai'avati on 

this the day of February, 2023.

deciaratiqn fit,rd under RTH.K 6 
OF THE PUBLIC INTEREST LITIGATION RTHES. gm c
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W.P.(PIL) No. of 2023

Between:

... Petitioner
AND

ooo4. The Principal Secretary,
Revenue Department,
41’1 Block, Secretariat, Velagapndi, 
Amaravathi - 522 503, Guntur District, A.P.

1. Union of India,
Rep. by Secretary to the Govt, of India, 
Rashtrapathi Bhawan, 
New Delhi - 110 004.

3. The State of Andhra Pradesh, 
Rep. by its Chief Secretary, 
4^ Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P.

5. The Director General of Police,
Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Station, 
Vijayawada - 520 013.

PiBi Surendra Babu, S/o.Nagaiah,
Age 41 years. Occupation: Ex-Army, Social Activist, 
R/o.Kesarapalli Village, Gannavaram Mandal, 
Krishna District, Andhra Pradesh, 
Phone: 9640141199, Pin: 521102.
BankA/c.No.20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678,
PANNo:ANLPP8o69N
Email ID: surendrababu.pilh(5)gmail.com

/io -
IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 

AT AMARAVATHI

2. The Principal Secretary,
Ministry of Environment, Forest and Climate Change, 
Indira Paryavaran Bhawan, Jorbagh Road, 
New Delhi - 110 003.
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6. The Addl. Director General of Police 
CBCID, Police Head Quarters, 
Mangalagiri, Guntur District. ’

7. The Member Secretary,
Ponution Control Board, 

D.No.33-26-14 SilQ., Near Sunrise Hospital
WSTJ^52“oiaKasturibaipet,

8. The Director,
Depatoent of Mines & Geology, 
Ibrahimpatnam, Vyayawada, NTR District.

9- The Director,
Special Enforcement Bureau,
Police Head Quarters,
Mangalagiri, Guntur District.

10. The Principal Secretary,
Water Resources Department, 
Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

M. The Engineer-in-Chief, Irrigation, 
Water Resource Department, 
Governorpet, Vijayawada.

and District Magistrate, 
Krishna District, Machilipatnam-.

13. The Collector and District Magistrate 
NTR Vijayawada District, Vijayawada.

M. The Regional Vigilance and Enforcement Officer
o Vigilance and Enforcfinent Department ° 

Vijayawada, NTR District. . '

1LS. Buddi Bhuyintoao @ Kali, S/o.Salyanarayana. 
Gannavaram Mandal,

Knshna District.

Sm Krisima Chowdary, S/o.Ramafaishna, 
Kanchikacherla Mandal

NTR District. Ph: 8897505319 ’
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o

22. DhulipaUa Purnachandra Rao, S/o.D evendr a Rao, 
R/o.Nynavaram Village, Vijayawada Rural Mandal, 
NTR District. Pli: 9390508999

21. Vuyyuru Gopalrao, S/o.Rangaiah,
R/o.Beside Mee-seva Centre, 
Kothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District.
Ph: 9490148424

23. Akula Srinivasarao, s/o.not known,
R/o.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Mandal, NTR District. Ph: 8332929497

... Respondents

17. Kareem Khan, S/o.Babu Khan,
R/o.H.No.6-88/1, Rampur, Dharma S.agar Mandal, 
Warangal, Telangana r- 506 151,
Ph:855596io61

19. Chahvendra Ramakrishna, S/o.not known, 
R/o.Nandamuru Village, Unguturu Mandal, 
Krishna District.
Ph: 8179194479

18. Inkollu Sunil Kumar, S/o.Sivaji, 
R/o.D.No.3-77, Bejathpuram Village, 
Tadikonda Mandal, Guntur District. 
Ph: 9948252849

20. Pothuraju Madhava, S/o.Seshaiah, 
R/o.Opp: Rice Mill, Kothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District. 
Ph: 9700908499

AFFIDAVIT o 
IN COMPLIANCE WITH RULE vA

OF THE PUBLIC INTEREST LITIGATION RUT.ES. 201--;

I, Pilli Surendra Babu, S/o.Nagaiah, Age 41 years, Occupation: Ex-Army,. 

Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District, 

Andhra Pradesh, now having temporarily come down to Arharavathi, do hereby 

solemnly affirm and sincerely state on oath as follows:
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1. such I am fully acquainted with the facts
of the case.

2.

Deponent

Before me

Advocate: :Amaravathi

VERIFICATION STATEMENT

c.

Hence, verified at Amaravati on this the day of February, 2023.

I

Counsel for the Petitioner Deponent

I am the petitioner herein and as

I, Pilli Surendra Babu, S/o.Nagaiah, Age 41 years, Occupation: Ex-Army, 

Social Activist, R/o.Kesarapalh Village, Gannavaram Mandal, Krishna District, 

Andhra Pradesh, being the petitioner herein, do hereby verify and state that the 

contents of the above paras of the affidavit filed in support of the Writ Petition 
<5 O o

are true to my personal knowledge and are based on legal advice and are believed 

to be correct.

Sworn and signed before me 
on this the day of February, 2023 
atAmaravathi.

I hereby affirm and state on oath that I have no personal interest in the 

subject matter of the writ petition and I hereby undertake to pay if any exemplary^ 

costs and compensatory charges as directed by this Hon’ble Court in the event of 

contrary finding upon adjudication holding the writ petition is filed for 

extraneous considerations or with oblique motive.
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W.P.(PIL) No. of 2023

Between:

... Petitioner
AND

<3

Pilli Surendra Babu, S/o.Nagaiah,
Age 41 years, Occupation: Ex-Army, Social Activist, 
R/o.Kesarapalli Village, Gannavaram Mandal, 
Krishna District, Andhra Pradesh, 
Phone: 9640141199, Pin: 521102.
BanhA/c.No.20015914022, Bank Name: S.B.I., Reddygudem. 
Aadhar Card No: 4177 4802 6678,
PANNo: ANLPP8069N

. Email ID: surendrababu.pilli@gmail.com

1. Union of India,
Rep. by Secretary to the Govt, of India, 
Rashtrapathi Bhawan, 
New Delhi -110 004.

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
ATAMARAVATHI

2,. The Principal Secretary,
Ministry of Environment, Forest and Climate Change, 
Indira Paryavaran Bhawan, Jorbagh Road, 
New Delhi - no 003.

5. The Director General of Police, 
Vigilance & Enforcement, .
NTR Administrative Block, Pandit Nehru Bus Station, 
Vijayawada - 520 013.

3. The State of Andhra Pradesh,
Rep. by its Chief Secretary,
4* Block, Secretariat, Velagapudi, 
Ainaravathi - 522 503, Guntur District, A.P.

4, The Principal Secretary,
Revenue Department,
4^ Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P.
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t.

0 o

•M

The Director, 
Special Enforcement Bureau, 
Police Head Quarters, 
Mangalagiri, Guntur District.

& The Addl. Director General of Police, 
CBCID, Police Head Quarters, 
Mangalagiri, Guntur District.

IO. The Principal Secretary,’
Water Resources Department,
Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

XL The Engineer-in-Chief, Irrigation, 
Water Resource Department, 
Governorpet, ’Vijayawada.

12. The Collector and District Magistrate, 
Krishna District, Machilipatnam.

a The Director,
Department of Mines & Geology, 
Ibrahimpatnam, Vijayawada, NTR District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 '^1'2., Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet, 
Vijayawada - 520 010.

13. The Collector and District Magistrate, 
NTR Vijayawada District, Vijayawada.

24. The RegionatVigilance and Enforcement Officer, 
Vigilance and Enforcement Department, 
Vijayawada, NTR District.

35. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana, 
.Snram Palli Village, Gannavaram Mandal, 
Krishna District.

116. Dandamudi Sai Krishna Chowdary, S/o.Rainakrishna, 
R/o.Keesara Village, Kanchikacherla Mandal, 
NTR District. Ph:88975O53i9
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18. InkoUu Sunil Kumar, S/o.Sivaji, 
R/o.D.No.3-77, Bejathpuram Village, 
Tadikonda Mandal, Guntur District.
Ph; 9948252849

19. Chalivendra ^malcrishua, S/o.not known, 
R/o.NandaiAuru Village, Unguturu Mandal, 
Krishna District.
Ph:8179194479

20. Pothuraju Madhava, S/o.Seshaiah, 
R/o.Opp: Rice Mill, Kothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District. 
Ph; 9700908499

17. Kareem Khan, S/o.Babu Khan,
R/o.H.No.6-88/1, Rampur, Dharma Sagar Mandal, 
Warangal, Telangana - 506 151,
Ph;855596io6i

... Respondents

21. Vuyyuru Gopalrao, S/o.Rangaiah,
R/o.Beside Mee-seva Centre, 
Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9490148424

22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao, 
R/o.N^navaram Village, Vijayawada Rural Mandal, 
NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o.not known,
R/o.Kundavari Kandrika, Pathapadu,^
Vijayawada Rural Mandal, NTR District.
Ph; 8332929497

o o
BKCT AR ACTION FILED UNDER RULE-8

OF THE PUBLIC INTEREST LITIGATION RULES. 2O1S

I, Pilli Surendra Babu, S/o.Nagaiah, Age 41 years, Occupation: Ex-Army, 

•Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District, 

Andhra Pradesh, now having temporarily come down to Amaravathi, do hereby 

solemnly affirm and sincerely state on oath and declare that the questions made
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agitated earlier and there are no

Deponent

o o o

Advocate for petitioner

in the writ petition (PIL) has not been raised are

other case/s or petition/s filed or that are pending before this Hon’ble Court or 

any other foram or court to the best of my knowledge and belief. Verified at 

Amaravati on this the day of February, 2023.
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of 2023Between;

... Petitioner

oo

1. Union of India,
Rep. by Secretary to the Govt, of India, 
Rashtrapathi Bhawan, 
New Delhi'- no 004.

2. The Principal Secretary,
Ministry of Environment, Forest and Climate Change 
Indira Paryavaran Bhawan, Jorbagh Road, 
New Delhi - no 003.

3- The State of Andhra Pradesh, 
Rep. by its Chief Secretary, 
4* Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P. ■

4. The Principal Secretary, 
Revenue Department,
4* Block, Secretariat, Velagapudi, 
Amaraval^i - 522 503, Guntur Distinct, A.P,

5. The Director General of Police, 
Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Station 
Vijayawada - 520 013.. ’

6. The Addl. Director General of Police, 
CBCID, Police Head Quarters, 
Mangalagiri, Guntur District.

Pilli Surendra Babu, S/o.Nagaiah,
41 years, Occupation; Ex-Army, Social Activist, 

R/o.Kesarapalli Village, Gannavaram Mandal 
Krishna District, Andhra Pradesh, 
Phone; 9640141199, Pin; 521102.
Bank A/c.No.20015914022, Bank Name; S.B.I., Reddygudem. 
Aadhar Card No: 4177 4802 6678,
PAN No: ANLPP8069N
Email ID: smendrababu.pilli@gmail.cnm

AND

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
AT AMARAVATHI

W.P.(PIL)No'
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10. The Principal Secretary,
 Water Resources Department, 

Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation, 
Water Resource Department, 
Govemorpet, Vijayawada.

iz. The Collector and District Magistrate, 
Krishna District, Machilipatnam.

The Director, 
Special Enforcement Bureau, 
Police Head Quarters, 
Mangalagiri, Guntur District.

8. The Director,
Department of Mines & Geology, 
Ibrahimpatuam, Vijayawada, NTR District.

7. The Member Secretary,
Anribra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 Ti/o., Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet, 
Vijayawada - 520 010.

13. - The Collector and District Magistrate,
NTR Vijayawada District, Vijayawada.

14. The Regional Vigilance and Enforcement Officer, 
Vigilance and Enforcement Department,. 
Vijayawada, NTR District.

o o
15. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana, 

Suram Palli Village, Gannavaram Mandal, 
Krishna District.

16. Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna, 
R/o.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:88975O53i9

Yj. Kareem Khan, S/o.Babu Khan, 
•R/o.H.No.6-88/1, Rampur, Dharma Sagar Mandal, 
Warangal, Telangana — 506151, 
Ph:855596io6i
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... Respondents

o

23..Almla Srinivasarao, s/o.not known, 
R/o.Kundavari Kandrika, Pathapadu, 
Vijayawada Rural Mandal, NTR District. 
Ph:8332929497

20. Pothuraju Madhava, S/o.Seshaiah, 
R/o.Opp: Rice Mill, Kothuru, Tadepalli,

• Vijayawada Rural Mandal, NTR District. 
Ph: 9700908499

21. Vuyyuru Gopalrao, S/o.Rangaiah,
R/o.Beside Mee-seva Centre, 
Kothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District. 
Ph: 9490148424

22..Dhulipalla Pumachandra Rao, S/o.Devendra Rao, 
R/o.Nynavaram Village, Vijayawada Rural Mandal, 
NTR District; Ph: 9390508999

18. InkoUu Sunil Kumar, S/o.Sivaji, 
R/o.D.No.3-77, Bejathpuram Village, 
Tadikonda Mandal, Guntur District.
Ph:9948252849

19. Chalivendra Ramal<rishna, S/o.not Imown, 
R/o.Nandamuru Village, Unguturu Mandal, 
Krishna District.
Ph: 8179194479

AFFIDAVIT
IN COMPLIANCE WITH RULE lofal (bl, (c^ & fe) OF 
THE PUBLIC INTEREST LITIGATION RULES. 201c;

I, J’illi Surendra Babu, S/osNagaiah, Age 41 years. Occupation: Ex-Army, 

Social Activist, R/o.KesarapaUi Village, Gannavaram Mandal, Krishna District, 

Andhra Pradesh, now having temporarily come down to Amaravathi, do hereby 

solemnly affirm and sincerely state on oath as follows:
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I respectfully state that I have no personal gain, private motive oroblique2.

reason in filing the present Public Interest Litigation.

I hereby undertake to pay costs as ordered by the Court, if it is. ultimately3.

held that the petition is frivolous or has been filed for extraneous consideration

or that it lacks bonafides.

I hereby undertake that I will disclose the source of my information.4.

leading to the filing of the Public Interest Litigation, if and when called upon by

the Court, to do so.

5. s

the Court, to do so.

I hereby undertake that in case I seek to withdraw the petition or if I failed6.

the discretion of the Court.

Before me I

Advocate: :Amaravathi
%

I hereby undertake that I will disclose the source of my information, 

leading to the filing of the Public Interest Litigation, if and when called upon by

Deponent
Sworn and signed before me 
on this the day of February, 2023
atAmaravathi.

to attend the case by myself or through my advocate, I will bear the cost incurred
o o o

by the respondent and pay such amount of additional costs as may be imposed in

141



43

VERIFICATION STATEMENT

• to be correct.

day of February, 2023.Hence, verified at Amaravati on this the

Deponent

oco

I, Pilli Surendra Babu, S/o.Nagaiah, Age 41 years, Occupation: Ex-Army, 

Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District, 

Andhra Pradesh, being the petitioner herein, do hereby verify and state that the 

contents of the above paras of the affidavit filed in support of the Writ Petition 

are true to. my personal knowledge and are based on legal advice and are believed

Counsel for the Petitioner
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I.A.NO.
In

W.P.CPIL) No.

Between:

... Petitioner

oo

of2023

of 2023

AND
1. Union of India,

■Rep., by Secretary to the Govt, of India, 
Rashtrapathi Bhawan, 
Ne-w Delhi -110 004.

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
ATAMARAVATHI

MEMORANDUM OF INTERLOCUTORY APPLICATION 
CUnder Section 151 of C.P.C)

PiJli Surendra Babu, S/o.Nagaiah,
Age 41 years. Occupation: Ex-Army, Social Activist, 
R/o.Kesarapalli Village, Gannavaram Mandal, . 
Krishna District, Andhra Pradesh, 
Phone: 9640141199, Pin: 521102.
BankA/c.No-20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678,
PAN No: ANLPP8069N , !
Email ID: surendTababu.pilIi@gmail.com

2. The Principal Secretary, ‘ ■
Ministry of Environment, Forest and Climate Change, 
Indira Raryavaran Bhawan, Jorbagh Road, 
New Delhi - no 003.

3. The State of Andhra Pradesh, 
Rep. by its Chief Secretary, 
4* Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P.

o o
4. The Principal Secretary,

.Revenue Department,
4* Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P.

5. The Director General of Police,
VigUance & Enforcement,-
NTR Administrative Block, Pandit Nehru Bus Station, 

■ Vijayawada - 520 013.
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6. The Addl. Director General of Police, 
CBCID, Police Head Quarters, 

. Mangalagiri, Guntur District. .

15. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana, 
Suram Palli Village, Gannavaram Mandal, 
Krishna District.

8. The Director,
Department of Mines & Geology, 
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau, 
Police Head Quarters, 
Mangalagiri, Guntur District.

10. The Principal Secretary, 
Water Resources Department,.. 
Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

11. The Engineer-in-chief, Irrigation, 
Water Resource Department, 
Govemoipet, Vijayawada.

12. The Collector and District Magistrate, 
Krishna District, Machilipatnam.

13. The Collector and District Magistrate, 
NTR Vijayawada District, Vijayawada

’ ® o14. The Regional Vigilance and Enforcement Officer, 
Vigilance and Enforcement Department, 
Vijayawada, NTR District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet, 
Vijayawada - 520 010.

16. Dandamudi Sai Krishna Chowdary, S/o-RaTnahrisHna, 
R/o.Keesara Village, Kanchikacherla Mandal, 
NTR District. Ph;88975d53i9
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Dt. .02.2022

20. Pothuraju Madhava, S/o.Seshaiah, 
R/o.Opp: Rice Mill, ICothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District. 
Ph:9700908499

21. Vuyyuru Gopalrao, S/o.Rangaiah, 
R/o.Beside Mee-seva Centre, 
Kothura, Tadepalli,

■ Vijaj^wada Rural Mandal, NTR District. 
Ph: 9490148424

22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao, 
R/o.Nynavaram Village, Vijayawada Rural Mandal, 
NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o.not known, 
R/o.Kundavari Kandril<a, Padiapadu, 
Vij ayawada Rural Mandal, NTR District.

. Ph:8332929497

Counsel for the Petitioner

... Respondents

For the reasons stated in the accompanying affidavit, filed in support of 
writ petition, the petitioner herein prays that the HonTile High Court may be 
pleased to direct the Respondent authorities to submit the action taken report 

o o * •'S
to this Hon’ble Court, on the petitioner’s representations dated 21.11.2022, 
pending disposal of the main writ petition, and to pass such other order or 
orders as this Hon’ble Court may deem fit and proper in the circumstances of 
the case.
Amaravathi

17. Kareem Khan, S/o.Babu Khan,
R/o.H.lSro.6-88/1, Rampur, Dharma Sagar Mandal, 
Warangal, Telangana - 506151, 
Ph:855596io61

18. Inkollu Sunil Kumar, S/o.Sivaji,
R/o.D.No.3-77, Bejathpuram Village, 
Tadikonda Mandal, Guntur District. 
Ph: 9948252849

19. Chalivendra Ramalcrishna, S/o.not known, 
R/ o.Nandamuru Village, Unguturu Mandal, 
Krishna District. Ph: 8179194479
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NTR District.

of 2023IJLNo.
IN

of 2023W.P.(PIL)No,

DIRECTION PETTHON

o <3- Ci

F8edby;

Palrti V JLMaheswara Rao (23013)

Counsd for the Petitioner

HIGH COURT OF A.P. 
ATAMARAVATHI

146



of 2.023IJLNo.
In

of 2023W.P.(PIL) No.

Between; •

... Petitioner
AND

o

.MEMORANDUM OF INTEl^OCUTORY APPLICATION 
(Under Section 151 of C.P.C)

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH , 
ATAMARAVATHI

Pilli Surendra Babn, S/o.Nagaiah,
Age 41 years, Occupation: Ex-Army, Social Activist,
R/o.Kesarapalli Village, Gannavaram Mandal,

' Krishna District, Andhra Pradesh,
Phone: 9640141199, Pin: 521102.
Bank A/c.No.20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678.,
PAN No: ANLPP8069N
Km ail ID: surendrahabu.pilli@gmail.com

2. The Principal-Secretary, •
Ministry of-Environment, Forest-and Climate Change, 
Indira Paryavaran Bhawan, Jorbagh Road,

. Nev/ Delhi -110 003.

3. The State of Andhra Pradesh,
' Rep. by its Chief Secretary,

■ Block, Secretariat, Velagapudi, 
Amaravathi - 5^2.503, Guntur District, A.P.

o o
4. The Principal Secretary,

Revenue Department,
4* Block, Secretariat, Velagapudi, • 
Amaravathi - 522 503, Guntur District, A.P.

5. The Director General of Police, -
Vigilance & Enforcement,
NTR A d rninistrative Block, Pandit Nehru Bus Station, 
Vijayawada - 520 013.

1. Union of India,
Rep. by-Secretary to the Govt, of India, 
Rashtra-pathi Bhawan, 
New Delhi - no 004.
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16' Sai Krishna Chowdary, S/o.Ramakrishna,
K/ o.Keesara Village, Kanchikacherla Mandal, 
NTR District. Ph:88975O53i9

6. The Addl. Director General of Police, 
CBCID, Police Head Quarters, 
Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board, 
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital, 
]^shpa Hotel Centre, Chalamalavari Street, Kasturibainet 
Vijayawada - 520 010.

8. The Director,
Department of Mines & Geology, 
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau, 
Police Head Quarters, 
Mangalagiri, Guntur District.

10. The Principal Secretary, 
Water Resources Department, 
Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation, 
Water Resource Departmerit, 
Govemorpet, Vijayawada.

12. The Collector and District Magistrate, 
Krishna District, Machilipatnam.

13. The Collector and District Magistrate, 
NTR Vijayawada District, Vijayawada.

. J4> The Regional Vigilance and Enforcement Officer, 
Vigilance and Enforcement Department 
Vijayawada, NTR District.

15- Buddi Bhuvindarao @ Kali, S/o.Satyanarayana, 
Suram Palli Village, Gannavaram Mandal, 
Krishna District.
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Amaravathi

Dt. /^.02.2022 Counsel for the Petitioner

...Respondents

For the reasons stated in the accompanying affidavit, filed in support of 
writ petition, the petitioner herein prays that the Hon’ble High Court may be 
pleased to direct the Respondent authorities to forthwith take steps to stop the 
illegal mining;.activities conducting on fiie bunds of Polavaram P^ht Canal in 
united Krishna District, pending disposal of the main writ petition, and to pass 
such other order or orders as this Hon’ble Court may deem fit and p

17. Kareem Khan, S/o.Babu Khan, 
R/o.H.Nq.6-88/1, Rampur, Dharma Sagar Mandal, 
Warangal, Telangana - 506 151, Ph:855596io6i

18. InkoLu Sunil Kumar, S/o.Sivaji,
R/o.D.No.3-77, Bejalhpuram Village, 
Tadikonda Mandal, Guntur District. 
Ph:9948252849

19- Chalivendra Ramakrishna, S/o.not known, 
R/o.Nandamuru Village, Unguturu Mandal, 
•Krishna District. Ph: 8179194479

20. Pothuraju Madhava, S/o.Seshaiah,
R/o.Opp: Rice Mill, Kothuru, Tadepalli, 
Vijayawada Rural Mandal, NTR District. 
Ph:97P0908499

21. Vuyyuru Gopalrao, S/o.Rangaiah,
R/ o.Beside Mee-seva Centre, 
Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District. 
Ph:9490148424

22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao, 
R/o.Nynavaram Village, Vijayawada Rural Mandal, ' 
NTR District. Ph: 9390508999

23. Almla Srinivasarao, s/o.not known, • 
R/o.Kundavari Kandrika, Pathapadu, 
Vijayawada Rural Mandal, NTR District. 
Ph:8332929497
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NTR District.

of 2023IXNo.
IN-

W.P.CPIL) No. of 2023

DIRECTION PETITIQN

oo ■o ■c

Kledhy:

Paleti V.R-Maheswara Rao (23013)

Counsel for the Petitioner

HIGH COURT OF A.P.
ATAMARAVATHI
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of 2023I.A.NO.
In

of 2023W.P.(PIL) No.

Between:

... Petitioner

oco

3. The State of Andhra Pradesh,
Rep. hy its Chief Secretary, 
4^ Block, Secretariat, Velagapudi, 
Amaravafhi - 522 503, Guntur District, A.P.

4. The PriScipal Secretary,
Revenue Department,
41^ Block, Secretariat, Velagapudi, 
Amaravathi - 522 503, Guntur District, A.P.

AND •
1. Union of India,

Rep. hy Secretary to the Govt, of India, 
Rashtrapafhi Bhawan, 
New Delhi -110 004.

5. The Director General of Pohce,
Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Station, 
Vijayawada - 520 013. .

MEMORANDUM OF I1<ITERLOCUTORY APPLICATION 
(Under Section 151 of C.P.C)

IN THE HIGH COURT OF JUDICATU^ OF ANDHRA PRADESH 
AT AMARAVATHI

2. The Principal Secretary, 
Ministry of Environment, Forest and Climate Change, ■ 
Indira Paryavaran Bhawan, Jorbagh Road, 
New Delhi -110 003.

PiUi Surendra Babu, S/o.Nagaiah,
Age 41 years. Occupation: Ex-Army, Social Activist,
R/o.Kesarapalli Village, Gannavaram- Mandal,
Krishna District, Andhra Pradesh,
Phone: 9640141199, Pin: 521102.
Bank A/c.No.20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678,
PAN No: ANLPP8069N
Email ID: surendrababu.pilli@gmail.com
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8. The Director,
Department of Mines & Geology, 
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau, 
Police Head Quarters, 
Mangalagiri, Guntur District.

6. The Addl. Director General of Police, 
• CBCID, Police Head Quarters, 

Mangalagiri, Guntur District.

10. The Principal Secretary, 
Water Resources Department, 
Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation, 
Water Resource Department, 
Govemorpet, Vijayawada.

7. The Member Secretary,
. Andhra Pradesh Pollution Control Board, 

APPCB D.N0.33-26.-14 D/2, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet, 
Vijayawada - 520 010.

15. Buddi Bhuyindarao @ Kali, S/o.Satyanarayana, 
Suram Palli Village, Gannavaram Mandal, 
Krishna District.

16. Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna, 
R/o.Keesara Village, Kanchikacheria Mandal,
NTR District. Ph:88975O53i9

12. The Collector and District Magistrate, 
Krishna District, Machilipatnam.

13. The Collector and District Magistrate,
• NTR Vijayawada District, Vijayawada.

14. The Regional Vigilance and Enforcement Officer, 
Vigilance and Enforcement Department, 
Vijayawada, NTR District.
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... Respondents

o

Amaravathi

Dt. tlj .02.2022 Counsel for the Petitioner

19. Chalivendra Ramakrishna, S/o.not known, 
R/o.Nandamum Village, Ungntum Mandal, 
Krishna District. Ph: 8179194479

20. Pothuraju Madhava, S/o.Seshaiah,
. R/o.Opp: Rice Mill, Kothuru, Tadepalh, 
Vijayawada Rural Mandal, NTR District. • 
Ph:9700908499

21. -Vuyyuru Gopalrao, S/o.Rangaiah, 
R/o.Beside Mee-seva Centre, 
Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph:9490148424

22. Dhulipalla Purnachandra Rao, S/o.Devendra Rao, 
R/o.Nynavaram Village, Vijayawada Rural Mandal, 
NTR District. Ph: 9390508999

23. Alcula Srinivasarao, s/o.not loaown, 
R/o.Kundavari Kandrika, Pathapadu, 
Vijayawada Rural Mandal, NTR District. 
Ph:8332929497

For the reasons stated in the accompanying affidavit, filed in support of 
wit petition, the petitioner herein prays that the Hon’ble High Court may he 
pleased to direct the Respondent authorities to conduct physical verification to 
the illegal mining areas on the bunds of Polavaram Canal- and arrange their 
stafFto stop illegal mining on the bunds of Polavaram Right Canal, pending 
disposal of the main writ petition, and to pass such other order or orders as 
this Hon’ble Court may deem fit and proper in the circumstances of the case.

17. Kareem Khan, S/o.Babu Khan, 
.R/o.H.No.6-88/1, Rampur-, Dharma Sagar Mandal, 
Warangal, Telangana - 506 151, Ph:855596io6i

18. InkoUu Sunil Kumar, S/o.Sivaji,
R/o.D .No.3-77, Bej athpuram Village, 
Tadikonda Mandal, Guntur District.
Ph:9948252849
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NTR District.

of 2023

of 2023

DIRECTION PETITrOV
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ffiledhy:

HIGH COURT OF AP. , 
ATAMARAVATHI

-^4'

Piafefi VJtMaheswara Rao (230l3)

Connsd for the Petitioner

lANo.
. IN

W.P.(PIL) No;
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Yours

Enclosed :

2) Orders of the Hon’ble Highcourt dt: 06-03-2023

Sub About illegal mining on polavaram right canal - Action request 
regarding.

To
The Principal Secretary, 
Water resource department, 
Secretariat,
Velagapudi, Amaravathi.

I have filed a public interest litigation wide W.P (PEL) No 19 of 2023 before the 
Hon’ble Highcourt seeking for a direction to stop the illegal mining goingon on the 
polavaram right canal in united krishna district.

It is further submitted that the above matter came up for adjudication before the 
Hon’ble court on 06-03-2023, after hearing the Hon’ble highcourt pleased to pass order 
that the authorities shall ensure that there is no illegal mining on the bunds of polavaram 
right canal in krishna district.

1) Photographs of illegal mining on
polavaram right canal dt: 13-03-2023,14-03-2023

Vijayawada
Dt: 14-03-2023

It is further submitted that even after the orders of the Hon’ble Highcourt the ille­
gal mining on the bunds of polavaram right canal is still going on today at Kotturu, 
Nynavaram villages of vijayawada rural mandal and at Balliparru, Golianapalli, 
Chikkavaram of Gannavaram Mandal. It is nothing but wilful, deliberately flouting the 
orders of the Hon’ble highcourt and it is punishable under sections 10 to 12 of the con­
tempt of courts act 1972. It clearly establishes the wilful disobedience of the authorities 
and admitted contempt.

I request your kind authority to take steps to stop the illegal mining goingon on the 
bunds of polavaram right canal at the above areas.

From
Pilli Surendrababu
S/o Nagaiah,
Kesarapalli Village,
Gannavaram Mandal, 
Krishna Dist, Ph : 9640141199

14'U^\Dale........y :
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Sir,

Yours
Enclosed:

2) Orders of the Hon’ble Highcourt dt: 06-03-2023

1) Photographs of illegal mining on
polavaram right canal dt: 13-03-2023, 14-03-2023

To
The Engineer-in-Chief, Irrigation, 
Water Resource Department, 
Governerpet, Vijayawada.

From
Pilli Surendrababu
S/o Nagaiah,
Kesarapalli Village,
Gannavaram Mandal, 
Krishna Dist, Ph : 9640141199

Sub :- About illegal mining on polavaram right canal - Action request 
regarding.

Vijayawada
Dt: 14-03-2023

It is further submitted that even after the orders of the Hon’ble Highcourt the ille­
gal mining on the bunds of polavaram right canal is still going on today at Kotturu, 
Nynavaram villages of Vijayawada rural mandal and at Balliparru, Gollanapallij 
Chikkavaram of Gannavaram Mandal. It is nothing but wilful, deliberately flouting the 
orders of the Hon’ble highcourt and it is punishable under sections 10 to 12 of the con­
tempt of courts act 1972. It clearly establishes the wilful disobedience of the authorities 
and admitted contempt.

I request your kind authority to take steps to stop the illegal mining goingon on the 
bunds of polavaram right canal at the above areas.

I have filed a public interest litigation wide W.P (PIL) No 19 of 2023 before the 
Hon’ble Highcourt seeking for a direction to stop the illegal mining goingon on the 
polavaram right canal in united krishna district.

It is further submitted that the above matter came up for adjudication before the 
Hon’ble court on 06-03-2023, after hearing the Hon’ble highcourt pleased to pass order 
that the authorities shall ensure that there is no illegal mining on the bunds of polavaram 
right canal in krishna district.
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To Date: 27.03.2023

tur District, A.P.

Sub:- Contempt Notice in WP(PIL) N0.19 of 2023 - Reg.
»***

••

It is stated by my client that my client has filed the above stated WP(PIL) 
N0.19 of 2023 before the Hon’ble High Court of A.P. at Amaravati, for a Writ of 
Mandamus, seeking a.direction from the Hon’ble High Court to stall the illegal 
mining on the Polavaram Canal Bund in the Krishna District by unauthorized 
persons.

< • ■■

It is stated by my client the above stated writ petition came up for 
adjudication before the Division Bench of the Hon’ble High Court on 06.03.2023, 
wherein the Hon’ble Court, while directing .the Counsel for the Petitioner to take 
out Personal-Notices and as well as further directed that the respondents 10 and 
11 shall file counters along with the comprehensive report on issue of illegal 
mining over.the subject area by the. next date of hearing..

Under the instructions of my client Pilli Suiremdra Babu, S/o.Nagaiah, 
petitioner in WP (PIL) N0.19 of 2023,1 do hereby issue the following Contempt 
Notice to you:

^asibhushan Kumar, 
Twcipal Secretary, Water Resources Department, 
Jmetariat, Velagapudi, Amaravathi —522 503,

PALETl V.R. MAH ES WAR AR AO i
A . . . B.Tech,.L,L.B’, LL.M (Corporate Law),

■ PGD in Criminal Law & Forensic
Science (NALSAR),
ADVOCATE, 
HIGH COURT OF ANDHRA PRADESH :

CELL: 99633 33332 
Flat No : 21, Road No :8, 

Sector 1, Lotus Land Mark, 
Ayodhyanagar, Vijayawada - 03. 

advocatepaletimahesh@gmail.com
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:: 2 ::

(Paleti V.R.Maheswara Rao)
Counsel for the Petitioner

CELL : 99633 33332 
Fiai No : 21, Road No :8, 

Sector 1, Lotus Land Mark, 
Ayodhyanagar, Vijayawada - 03. 

advocaiepalefimahesh@gmail.com

PALETI V.R. MAHESWARARAO:
. . B.Tech, L.L.BL, L.L.M (Corporate Law),

■ PGD in Criminal Law &’ Forensic
Science (NALSAR),
ADVOCATE, 
HIGH COURT OF ANDHRA PRADESH '

ft-.'.:-”..-' .

It IS further stated by my client that the Hon’ble High Court was pleased to 
direct the Respondents lo and ii to ensure that there is no illegal mining on the 
bunds of Polavaram Right Canal in united Krishna District, it is further stated by 
my chent though the Hon’ble High Court had directed the respondents lo and ii 
you being the respondent No.io i.e., Sashibhushan Kumar, did not consider the 
direction of the Hon’ble High Court, dt.06.03.2023 by not curtailing the illegal 
mining on the bunds of the Polavaram Right Canal in United Krishna District.

It is further stated by my client that my client himself had submitted a 
Request, dt. 14.03.2023 by enclosing the photographs of illegal mining^ 
dt.13.03.2023 and 14.03.2023 along with the orders of the Hon’ble Court, 
dt.06.03.2023, bringing the fact that the illegal mining is ongoing, but not 
curtailed nor stopped by the unauthorized persons, in spite of the same, your 
kind authority did not initiate any coercive action pursuant to the orders of the 
Honble High Court and the representation of my client, dt.14.03.2023, which 
clearly amounts to flouting/deliberately flouting the orders of the Hon’ble High 
Court by way of disobedience which comes under the clutches of Section 10 to 12 
of the Contempt of Courts Act.

Basing on the above submissions made by my client, I call upon your kind 
authority to forthwith implement the orders of the Hon’ble High Court in the 
above stated writ petition curtailing the illegal mining on the bunds of Polavaram 
Right canal in the united Krishna District, sorry to say, if your land authority fails 
to implement the order of the Hon’ble High Court, be ready to face the legal 
consequences that would be instigated against you by my client under the 
provisions of Section 10 to 12 of the Contempt of Courts Act, for which, you will 
be held responsible for the same.
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. ''.5 r-'i ‘v*

To Date: 27.03.2023

*»*

0*

•••

C.Nara5='ana Reddy, 
Engineer-in-Chief, Irrigation, 
Water Resource Department, 
Governorpet, Vijayawada.

Under the instructions of my client Pilli Suiremdra Babu, S/o.Nagaiah, 
petitioner in WP (PIL) N0.19 of 2023,1 do hereby issue the followdng Contempt 
Notice to you:

It is stated by my client that my client has filed the above stated WP(PIL) 
N0.19 of 2023 before the Hon’ble High Court of A.P. at Amaravati, for a Writ of 
Mandamus, seeking a direction from the Hon’ble High Court to stall the illegal 
mining on the Polavaram Canal Bund in the Krishna District by unauthorized 
persons.

Sub:- Contempt Notice in WP(PIL) N0.19 of 2023 - Reg.'

CELL: 99633 33332 
Flat No ■:2b-Road No :8, 

’Sector 1, Lotus- Land- Mark, 
Ayodhyanagar, Vijayawada - 03, 

advocatepalefirhahesh@gmail.coni

Il Al

PALETI V.R. AAAHESWARARAO i
. .•'B.Tech,.L,L.B;, L.L.M (Corporate Law),

- PGD in Criminal Law Forensic
Science (NALSAR),
ADVOCATE,
HIGH COURT Of ANDHRA PRADESH

It is Stated by my client the above stated writ petition came up for 
adjudication before the Division Bench of the Hon’ble High Court on 06.03.2023, 
wherein the Kon’ble Court, while directing the Counsel for the Petitioner to take 
out Personal Notices and as well as further directed that the respondents 10 and 
11 shall file counters along with-the comprehensive report- on issue of illegal 

y? , mining ov|j^^eg^P^^g^^e'a by the next date of hearing. ■

nSV , iSfl
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:: 2::

It is further stated by my client that my client himself had submitted a 
Request, dt.14.03.2023 by enclosing the photographs of illegal mining, 
dt.13.03.2023 and 14.03.2023 along with the orders of the Hon’ble Court, 
dt.06.03.2023, bringing the fact that the illegal mining is ongoing, but not 
curtailed nor stopped by the unauthorized persons, in spite of the same, your- 
land authority did not initiate any coercive action pursuant to the orders of the 
Hon’ble High Court and the representation of my client, dt.14.03.2023, which 
clearly amounts to flouting/deliberately flouting the orders of the Hon’ble High 
Court by way of disobedience which comes under the clutches of Section 10 to 12 
of the Contempt of Courts Act.

It is further stated by my client that the Hon’ble High Court was pleased to 
direct the Respondents 10 and 11 to ensure that there is no illegal mining on the 
bunds of Polavaram Right Canal in united Krishna District, it is further stated by 
my client though the Hon’ble High Court had directed the respondents 10 and 11, 
you being the respondent No.il i.e., C.Narayana Reddy, did not consider the 
direction of the Hon’ble High Court, dt.06.03.2023 hy not curtailing the illegal 
mining on the bunds of the Polavaram Right Canal in United Krishna District.

(Paleti V.R.Maheswara Rao)
• Counsel .for the Petitioner

:■ ■ •

PALETI V.R. MAHESWARARAO i
. B.Tech, L.L.B., L.L.AA (Corporate Law),
' PGD in Criminal Law & Forensic
Science (NALSAR),
ADVOCATE,
HIGH COURT OF ANDHRA PRADESH :

CELL : 99633 33332 
Flat No : 21, Road No :8, 

Sector 1, Lotus Land AAark, 
Ayodhyanagar, Vijayawada - 03. 

advocatepaletimahesh@gmail.com

Basing on the above submissions made by my client, I call upon your land 
authority to forthwith implement the orders of the Hon’ble High Court in the 
above stated writ petition curtailing the illegal mining on the bunds of Polavaram 
Right canal in the united Krishna District, sorry to say, if your kind authority fails 
to implement the order of the Hon’ble High Court, be ready to face the legal 
consequences that would be instigated against you by my client under the 
provisions of Section 10 to 12 of the Contempt of Courts Act, for which, you will 
be held responsible for the same.
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Illegal Mining on the Bund of Polavaram Right Canal
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TRANSLATION

Non stop mining going on.

• A raging mafia

• Unceasing excavations by Green Tribunal Committee

• Irregulars who do not account for sub collector coming and going

• Investigation of illegality by authorities

felt

Officers are not counted

There is nothing to say about the complaints received by the authorities. Fed up with this, a retired 
Army employee lodged a complaint with the National Green Tribunal against illegal mining in the 
village. On complaint

Mining mafia is raging in Kothuru Tadepalii of Vijayawada Rural Mandal. Despite the National Green 
Tribunal's inquiry committee on illegal mining in the village, the digging is not stopping, in fact, the 
day after the sub collector and the committee members came and went for the investigation, the 
illegal mining was the subject of discussion in the village. The mafia is carrying out illegal excavations 
without even counting the officials.

Vijayawada Rural, March 22: Kothur. Encroachment mining has been going on for some time in 
Tadepalii. Illegal excavations are being carried out in the forest area of Polavaram canal, hill and 
assigned lands. Excavation is going on everywhere in the village boundaries. As the authorities are 
not paying attention, the soil mafia is facing nothing.

In fact the green tribunal intervened and set up an inquiry committee on the excavations. Principal 
Conservator of Forests is on the inquiry committee. As part of the investigation three days ago. Sub 
Collector Singh, Forest Department FRO Srinivasulu Reddy, DSO Flying Squad Trimurthulu, Pollution 
Control Board officials, Tehsildar P. Jahnavi toured the village.. On this occasion, the officials who 
investigated the illegal mining gathered together with the local officials to investigate again in three 
or four days. Everyone said that the mining mafia in the village will be stopped in this order

Mafia mafia, who does not consider complaints and authorities, is doing their work by saying that 
they are stopping us. From the day after the inquiry committee came and went, they began to dig 
the soil of Polavaram canal voluntarily and collect money. A complaint was sent from the village 

■■ directly to the sub collector about the digging going on for two days. Officials went to the areas 
. . where excavatiors are. being.carried out. The m.ining illegals who received the information that they

• were^co'ming left from' there. :|t. is'noteworthy.that the' authorities are turning back. The villagers 
.■ want the cooperation of high level officials to stdp.illegalm.ining
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Krishna District

C.C.No. OF 2022
IN

W.P.(PIL) No.19 of 2023
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